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14.43 hrs. 

MONOPOLIES AND RESTRIC-
TIVE TRADE PRACTICES 
(AMENDMENT) BILL 

THE MINJSTER OF LAW, 

JUSTICE AND COMPANY AF-

FAIRS (SHRI JAGAN NATH 

KAUSHAL) : Mr. Deputy Speaker, 

Sir, I beg to move: 

"That the Bill further to amend the 

Monopolies and Restrictive Trade 

Practices Act, l 969, be taken into 

consideration". 

The Monopolies and Restrictive 

Trade Practices Act, 1969 has been on 

the statute book for 12 years now. The 

question of undertaking its compre-

hensive review, in the light of the ex-
perience gained during more than a 

decade of its working, and introduc-

ing necessary changes therein, on the 

basis of such a review, has been under 

the consideration of the Government 

for quite some time past. A high-

power expert Committee, which under 

the Chairmanship of Justice Shri 

Rajendra Sachar, reviewed the work-

ing of this Act, along with the Com-

panies Act, as made a number of 
useful recommendations in its report, 

submitted in August, 1978, with a 

view to streamlining it and removing 

unnecessary snags and irritants. The 

need for modification in the provisions 

of the Act has become more pro-
nounced in the context of our goal of 

achieving higher productivity during 

1982, which has been declared by our 
esteemed Prime Minister as the 

Productivity Year. While I propose 

to introduce, in the course of next 

few months, a comprehensive biU in 
the light of this review of the func-
tioning of the Act, as a whole, I have, 
for the present, sought ]eave of the 
House to introduce this short Bill, 
touching mainly upon the provisions 
of Section 21 and 22 of the Act, which 
deal respectively with the question of 
'substantial expansion' and 'establish-
ment of new undertakings'. The 
main aim is to give quicker fillip 
to production for which sanctioned 
capacities already exist but which 
have not been fully inst.ailed and also 
to enable Government to move faster 
in certain critical sectors of national 
economy, including exports, where 
acute shortages prevail which are 
inhibiting the growth of economy 
and causing hardship to the common 
man. Simultaneously opportunity 
has also been taken to remove certain 
lacunae and loopholes brought to 
surface in the actual implementation 
of these two legal provisions and 
to establish a more harmonious 
relationship between them and the 
corresponding prov1s1ons in the 
Industries (Development and Regula-
tion) Act, 1951. The amendments also 
seek to reflect in certain areas, the 
current thinking on monopolies 
legislation in other countries whose 
cxperjences could be usefully shared 
by us. 

Before J deaJ with the various sub-
stantive modifications sought to be 
made by the legislation before you, 
let me clearly and categorically affirm 
our total commitment to the basic 
objective of the ~  Act which is 
to ensure that the operation of the 
economic system does not result in 
the concentration of economic power 
to the common detriment. In fact, it 
is our clear view that the proposed 
amending legislation seeks to rein--
force this cardinal tenet. I should 
respectfully submit that misappre-
hensic;ms in this regard expressed by 
some Hon. Members on the floor of 
the House when this Bill was intro-
duced are based on misunderstanding 
of the aims of the legislation. In 
fact, a closer study of the provisions of· 
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he proposed amendments would 
demonstrate that efforts have been 
made only to fortify the socio-econo-
mic philosophy enshirned in the 
Preamble of the Act and Section 28 
thereof. · Let me also reassure the 
Hon. Members that this Govern-
ment is fully and unequivocally wed-
ded to the philosophy that growth of 
large houses should be curbed if they 

·cause 'common detriment', and 
militate against the over-riding consi-

. deration of 'public interest'. This 
approach constituted an integral 
part of our election manifesto, con-
tinues and would continue, to be our 
guiding principle in future too. 

I am sure Hon. Members of the 
House on all sides would readily share 
the view that there is paramount 
need for augmenting and speeding 
up production facilities in the country 
and more particularly in the core sector 
since they have a multiplier effect on 
the growth of the national economy 
and ultimately affect the welfare of 
the people. · The short Amendment 
Bill before you seeks to channelise 
the skills and the resources of the 
large houses in this direction with-
out in any way diluting the basic 
objective of containment of concen-
tration of economic power to the 
common detriment. This measure, 
when implemented, should give an 
impetus to the economy and ensure 
. self sufficiency and self-reliance. The 
proposed measures are motivated by 
these considerations and nothing in 
them should be construed as an overt 
or covert invitation to the big business 
to acquire any unfair advantage let 
alone a stranglehold on our economy. 

SHRI SOMNATH CHATTER-
JEE (Jadavpur): You are anticipat-
ing arguments. (lnterruptfons) 

SHRI JAGANNATH KAUSHAL: 
. Some fears were expressed at the time 
of the introduction of the Bill that 
the proposed legislation may adversely 

.:affect the interests of the public sector 

and the small scale. I am confident 
that the public sector is big and strong 
enough to take care of itself in areas 
where it operates. However, let me 
assure the House that it is Govern-
ment's firm policy not only to safe-
guard the interests of the small scale 
but to encourage them in every pos.si-
ble manner so as to enable them to 
enter newer and bigger areas of 
production. Nothing would be 
allowed to come in the way of their 
legitimate demands for expansion or 
maximisation of their production. 

The amendments, proposed in the 
Bill, seek to provide, among other 
things, the revised definition of 
'dominant undertaking'. Taking 
into account the vast size of the 
country, as also the thinking in some 
other countries of the world as to 
what share of the market should give 
rise to 'dominance', it is roposed, in 
line with the recommendations of the 
Sachar Committee, to lay down one-
fourth share of the market or produc-
tive capacity as the criterion for de-
termination of dominance. At pre-
sent 'dominance' is determined on 
the basis of control, supply, produc-
tion, etc., of one-third of total goods, 
services, etc., in organi ed sector. 
While the existing criteria for deter-
mining dominance on the basis of its 
share in production, distribution, 
supply or rendering of services are 
proposed to be retained, the Bill seeks 
to Jay down a new criterion for deter-
mining dominance in the case of 
undertakings which are required to 
obtain licence under the Industries 
(Development & Regulation) Act. 
In other words, in the latter case, an 
undertaking wil.l be deemed to be 
dominant so long as its licensed 
capacity for the production of goods 
of any description is one-fourth or 
more. of the total instal1ed capacity 
in the country for the same goods. 

It is also proposed to adopt 
'Jicensed capacity' as the test for deter-
mining substantial expansion of under· 
takings insofar as those undertakings 
come within the purview of the In-
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dustries (Development & Regulation) 
Act. At present, even where the 
Government have sanctioned capacity 
to an undertaking and the under-
taking concerned has only installed 
a part of the capacity so sanctioned, 
it cannot proceed to instal further 
capacity without further approval 
under the MRTP Act if such installa-
tion would lead to increase in pro-
duction by more than 25 per cent or 
increase in value of assets by more than 
25 per cent. It is felt that a capacity 
having already been sanctioned with 
due regard to the demand for the rele-
vant goods and the availability there-
of there would be no additional con-
centration of economic power if such 
capacity is sought to be installed upto 
the extent approved. Consequently 
approval under the MR TP Act may 
not be insisted upon. 

As stated by me at the time of in-
troduction of this amending legisla-
tion, we in the Government, have also 
availed of the opportunity of plug-
ging some loopholes in the present 
enactment. It has thus, been pro-
posed to take away the exemption 
under section 21 (4) of the Act that is 
now available for expansion to any 
extent in the manufacture of 'the same 
or similar type of goods' which a n 
undertaking (not a dominant one) 
may be producing is however small 
quantity now. This tended to 
distort and defeat measures of 
Government to keep large house 
away from certain areas where their 
presence was not considered expedient 
from the overall view of the national 
economy. Since production of 
goods in such conditions has the 
effect of unnecessarily trying up 
physical, monetary and material re-
sources which could be deployed 
elsewhere to better advantage of the 
economy, it is considered ... desirable 
that this exemption is done away 
with. Accordingly, the exemption 
under section 21 (4) ibid as now avail-
able for the additional manufacture 
of same and similar goods so long as 
they are not dominant in that item 
is sought to be taken away. This, I 

presume will be welcome to the 
House. 

At the same time, it is proposed 
to give an important d e ~t  to 
all undertakings in regard to the 
proposals for modernisation, replace-
ment, ctc.- a point strongly urged by 
Sachar Committee. Accordingly, the 
proposed sub-section (4) of section 21 
provides for exemption to proposals 
relating to replacement, renovation 
or modernisation of the whole or any 
part of the machinery or other equip-
ment of the undertaking or by the-
installation of any balancing equip-
ment. The proposed change is in 
conformity with the policy of the 
Government of encouraging whole-
heartedly modernisation, updation of 
technology and adoption of more 
modern and improved techniques for 
stimulating production. 

The existing provision contained in 
Section 22 of the Act is at present not 
applicable to 'dominant' undertakings 
covered by section 20 (b) of the Act 
with the result that expansion pro-
posals of dominant undertakings by 
way of establishment of new inter-
connected undertakings for produc-
tion of same or similar type of goods 
in which they are dominant are not 
covered by the provisi< .11. This is a 
serious  lacuna as a dominant 
undertaking can assume even more 
economic power without scrutiny by 
the Government.· This situation is 
now proposed to be met by providing 
that Section 22 (1) relating to estab-
lishment of new undertakings would 
be applicable to both types of under-
takings covered under Section 20 (a) 
as well as Section 20 (b) of the Act. 

It has also been proposed to seek 
power under the Bill to exempt, for 
a specified period and subject to 
specified conditions, such industries 

as are notified by Government from 
seeking approval under the MRTP· 
Act for substantial expansion (Sec-
tion 21) or setting up new under-
takings (section 22).. It is felt that 
such industries which are of high 
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national priority or meant for 100 
per cent export etc., should be so noti-
~ed with a view to speeding up pro-
duction in the related item which 
would help meet the need and demands 
of the common man and the 
country. The power to notify such 
industries and services is proposed 
to be vested in the Government with 
a view to me.eting the fast changing 
needs of the economy and the extreme 
desirability of. aking expeditious 
action when necessary. All the same, 
Parliament would have ample oppor-
tunity of examining and discussing 
these decisions of Government in this 
regard as the proposed Bill also sti-
pulates laying down of notifications 
before it as soon as these are issued. 

Now, I move that, the House be 
pleased to take up consideration of 
the Bill. . 

Now, I beg to move 

"That the Bill further to amend the 
Monopolies and Restrictive Trade 
Practices Act, 1969, be tah:n into 
consideration". 

MR. DEPUTY-SPEAKER: 
Motion moved. 

"That the Bill further to amend the 
Monopolies and Restrictive Trade 
Practices Act, 1969, be taken into 
consideration". 

Shri Chitta Basu, are you moving 
your amendment ? · 

SHRI CHITTA BASU (Barasat): 
Sir, I beg to move: 

"That the Bill be circulated for the 
purpose of eliciting opinion there-
on by the 30th September, 1982". 
(1), 

MR. DEPUTY-SPEAKER: The 
tnaio motion and the amendment are 
before the House for discussion. 

Shri Somnath Chatterjee. Your 
Party has been allotted ·15 minutes 
minus one minute. i.e. 14 minutes. 

SHRI SOMNATH CHATTER-
JEE (Jadavpur): Sir, Con't allow 
them to monopolise in ~ er  

thing. 

The introductory speech, I am very 
sorry to say, the Hon. Minister has 
made a long speech and like the Bill 
it is quite in tun·e with the political 
attitude of the present Government 
. regarding the industrial policy and it 
. also shows the hiatus between what 
. this Government preaches and what 
· nis Government practises. I know, 
. why he made a long introductory 
·speech because he is feeling very un-
happy about the Bi.tl which he seeks 
to carry through. Because, I believe 
that he bas understood that this Bill 
is another example of and I say, the 
reate ~ example of surrender of this 
Government which now works only 
for the big business and against the 
common people. It has surrendered 
to the ·dictates of rich patrons in the 
jodustry and now there arc inter-
national patrons and international 
Monetary Fund. This is quite 
evident in keeping with the concessions 
which are being made· one after 
another. Since the new agreement, 
IMF agreement under which loan 
has been taken, one of the condi-
tionalities is giving more and more 
concessions to the big business, ·the 
monopoly business and the multi-
nationals. This is quite clear. They 
are now being whipped by the IMF 
0to bring such legislation. This is 
one example of that. 

If we trace the history of the appli-
cability of the MRTP laws since 1970 
cwhen it came into force, we shall find 
~t at this is being diluted more and 
~ re ~ every occasion it is being 
diluted-··m favour of the big business, 
·in favour of those business which are 
concentrating greater and greater 
economic power in their hands. 
Now, Sir, the M.R.T.P., if I may be 
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allowed this liberty to say so, it can 
well be described as the Monopoly 
Reward and Trade Protection Act. 
No longer any restrictive provision 
is there. Sir, from the regulatory 
and restrictive legislation, it . bas 
gradually become a legislation for 
expansion and for providing greater 
concentration of economic power by 
means of executive patronage. 

15.00 hrs. 

In 1969, a Committee was consti-
tuted to go into the question of indus-
trial licensing. It made its report. 
You remember, Sir, those were the 
days when our present Prime Minis-
ter took a very radical posture so far 
as the economic policy, the industrial 
policy, of this country was concerned. 
She had to take that attitude in the 
context of the split in the Congress 
Party in 1969. She nationalised 
the banks ; she abolished the privy 
purses ; she declared a war against 
poverty. The Garibi H atao slogan 
was taken up, not the Garibi HatQo 
programme, and on various plat-
forms she roared like a lioness against 
big business, monopolists and multi-
nationals and the result was-it was 
said, "Yes, here is the MR TP Act, 
I have introduced. See how l am 
against big business and. monopolists". 
Now, that roar of a lioness has almost 
become the mewing of a cat, of course, 
with a grin. 

This Committee gave its report in 
1969. With your kind permission, 
Sir, I would like to read only certain 
very important extracts. It says, on 
p. 384: 

"It may, therefore, not be consider-
ed surprising that during a large 
part of the period of our inquiry, 
not only was no attempt made to 
use licensing to prevent the further 

· growth of the larger industrial 
Houses, but the process actually 
worked in their favour". 
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That was the licensing policy of the 
Government upto 1969. Then, it 
says: 

"Licensing failed to prevent the 
growth of capacity in less essential 
industries ; and it could not be 
expected directly to ensure the crea-
tion of capacity in the more essen-
tial ones". 

It further says: 

"Our studies, however, show that 
when there was a choice between 
the public sector on the one side and 
the private sector on the other, the 
licensing authorities in some im-
portant cases took decisions in 
favour of the private sector. 

FinalJy, what can be clearly stated 
about the licensing system is that 
even within the limits of the sys-
tem, the attempt to ensure the attain-
ment of its specific objectives was 
half-hearted. Licences were issused 
in excess of capacity targets even 
in non-essential industries. Influen-
tial parties and Large Houses were 
permitted to pre-empt capacities". 

Again, it says: 

"To recapitulate our general con-
clusion in the earlier Chapters, the 
licensing system worked in such a 
way as to provide a dispr-0portio-
nate share in the newly licensed 
capacity to a few concerns belong-
ing to the Large Industrial Sector. 
The maximum benefit of all this 
went to a few Larger Houses". 

Lastly, I quote from p. 391: 

"We hope that as a result of this 
proposed legislation, a Monopolies 
Commission will be set up with 
sufficient powers and adequate 
organisation to deal with the prob-
lems of concentration of economic 
power as weU as product mono-
polies". 
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That was the hope expres d and 
that seemed to be the basis of the 
Monopolies Commission and the 
M.R.T.P. Act. · 

Then, the Hon. Minister has him-
self referred to the Sachar Committee 
Report. Recently, the high-powered 
Sachar Committee went into the 
matter. With your permission, Sirr 
I would read out only a few passages. 

On p. 248 of the Report, it says : 

"The need to prevent concentra-
tion of economic power which may 
lead to common detriment did not 
suddenly emerge from the Act". 

Then, it refers to the other com-
mittees reports, etc. It goes on to 
say: 

"The Monopolies Inquiry Commis-
sion had also found that top 75 
business houses (comprising 1,536 
companies) bad total assets of 
Rs. 2,605.9 crores which cons-
tituted as much as 46.9 per 
cent of the total assets of non-
Government companies (being Rs. 
5,522.14 crores). It also found 
that the paid-up capital of these 
houses was Rs. 646.32 crores 
which was 44.10 per cent of the 
total paid up capital of the private 
sector which was Rs. 1,465.46 
crores". 

15.05 hrs. 

[Smu CHINTAMANI PANIGRAHI in t!1e 
Chair]. · 

When the question of the activities 
of the MR TP Commission came up, 
the Sachar Committee has to say: 

"As you are aware, it depends on 
the Central Government whether 
they will ref er any matter to the 
Commission to look inlo or not. 
The matter initialcy goes to the 
Central Government. It is in the 
statistics of the Central Govern-
ment that the Commission gets 
authority to look into or not". 

What was the situation ? It says: 

"Over the period, the Qoveroment 
has authorised relaxation of proce-
dure in certain types of cases, in 
the public interest, according to 
the provisions of the Rules. Out 
of 618 effective applications received 
by the Central Government from 
1st of June 1970 to 31st December, 
1977, under certain Sections, only 
59 cases were referred by the Govt. 
to the Commission". 

Therefore, the hope that was 
expressed that the Commission 
will look into these matters and 
come to their own decision keep-
ing in -view certain basic econo-
mic and industrial policies pre-
venting large concentration of eco-
nomic power in the hands of the few 
or allowing them more and more 
dominance, was frustrated because 
out of 618 applications only 59 are 
referred to the Government. 

fhen it says in paragraph 20.16: 

"Whatever may. have been the 
reasons underJying the disposal of 
almost overwhelming number of 
cases by the Central Government 
itself, without making a reference 
to the Commission, it cannot be 
imagined that when in the Act a 
provision was made of giving dis-
cretion to the Central Government 
whether or not to refer the matter 
to the Commission, it would lead 
to the situation of al most total eli-
mination of the role of the Com-
mission. Criticism, therefore, that 
the Commission has ceased to play 
an effective role in the considera-
tion of matters relating to concen-
tration of economic power, as 
visualised in Sections 21, 22 and 23 
cannot but be held to be justified. 
No doubt. On the other hand, 
sometimes to say that theie is an 
inbuilt r~ ta e to allow expan-
sion or setting up an undertaking 
on the part of the Government .. " 

I am sure that in the assets of larg-e 
business houses, there has been con i-
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derable increase right through all 
the period. The Monopolies En-
quiries, Commission bad estimated 
that in 1963-64 the assets of non-

~er e t and non-banking com-
pames amounted roughly to Rs. 
5,552 crores. The latest figures f 0r 
top 20 business houses which are regis-
tered under the MRTP Act shows 
that the assets have risen from Rs . . 
2,430 crores in 1969 to Rs. 4,465 
crores, in 1975, the percentage of in-
crease of assets between 1970 to 1975 
~  68.6 % when there was a 
Garibi Hatao slogan. It is interes-

- ting to know that in 1975, the first two 
large industrial houses of this group 
of 20, has assets of Rs. 1, 7 60 er ores 
which works out roughly to 40 % of 
the total assets of the top 20 indus-
trial houses. The percentage of in-
crease in value of assets of the top 
20 large industrial houses shows that 
from 1969 to 1975 it varied between 
29.9 % to 83.7 %. 

This has been the result of the 
working of the MRTP Act. This 
has been the result of the Central 
G_overnment's at t t ~e in dealing 
with the apphcat10n . This is 
supposed to be in keeping with the 
preamble of this Act, namely, the 
Act to provide that the operation of 
· the economic syst m does not result 
in the concentration of economic 
power to the common detriment 
for the control of monopolie  . 

I have been rcadjng from the report 
of the High-Powered Committee on 
which the Hon. Minister has himself 
'relied. This is the position. 

"A well-known author, Prof. Goyal 
in bis bo-0k had said: 

"With the rapid growth of business 
con cntration in the Indian private 
sector .......... " 

''··"As also the phenomenal expan-
sion of the top business Houses, basit · 
cally has been possible not in spite 
of the government policies and 

radical pronouncements but because 
of the 'bigb level' depisions authori-
zing deviations from the Economic 
Programme tt~e Report of 
1948 a;nd the Industrial ~  
Resolut10ns of 1948 and 1956" . . · 

1 his has been the contribution of 
the Government. Instead of check-
ing economic concentration, their 
policy is directly resulting in greater 
and greater concentration of economic 
power in the hands of fewer ·and 
fewer people. 

·If you look at page 112 of this book, 
a very authoritative book, you will see 
what is role the nationalised banks are 
playing. It says on page 112: 

"The total amount of financial 
assistance to the private sector ex-
tended by the public sector financial 
institutions, since their inception 
upto the end of March, 1977, stood 
at more than Rs. 5,182.3 crores 
sanctioned and Rs. 3,649. 7 crores 
disbursed". 

You can sec for whese benefit our 
nationalised bank ' resources arc 
being utiliseu. A farmer will not get 
money,. a small businessman will not 
get money ; they have to find out 
security. This.is the position. 

1 will show the results further. The 
figures which are ready in my hand 
are these. The Tatas' assets from 
Rs. 10.46 cror.es in 1937 came up to 
Rs. 980.77 crores in 1976, the Birlas' 
from Rs. 1.79 crores in 1937 has 
come up to Rs. 974.63 crores in 1976. 
Now they have got the four-digit 
figures-more than Rs. 1,000 crorcs. .. 

·Therefore, I submit that the whole 
object of this Amendment is not what 
the Hon. Minister. says. It is nothing 
but. the result of your complete .sur-
render to these big business houses, 
your obligation to carry out the 
desires of the IMF. 
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The time allowed for me is short, 
although this Bill is very important ; 
there are many facets of the Bill we 
have to go into. Kindly look at the 
Statement of Objects and Reasons. 
The Hon. Minister has said in his 
opening speech that some sort of a 
comprehen ive Bill will come. Then 
why this piecemeal legislation ? For 
whose benefit ? I hope to establish 
here that the whole object is taking 
power in the hands of the Government 
to give exemptions, to give political 
. patronage, in return for obvious 
things. This is nothing but opening 
the flood-gates of political corruption 
·which is now eating into the vitals 
of the body politic of this country. If 
there is an exercise going on for a 
comprehensive legislation, why has 
this piecemeal legislation come ? 

There are one or two welcome 
moves in this Bill, there is a reductfon 
from one-third to one-fourth in the 
proportion ; we welcome that. But 
by the change in the definition of 
'dominant undertaking', we want to 
know, how many undc.rtakings, which 
are now out of the net of the MRTP, 
the Hon. Mini ter expects wiJl come 
within the ambit of this legislation. 

MR. CHAIRMAN: Please ·try to 
conclude. 

SHRI SOMNATH CHAITER-
JEE : I am very sorry, I have to hurry 
. up. The time is very short. Kindly 
see Clause  3 (b) of the Bill which 
seeks to make a change in sub-section 
(4) of Section 21. It is very impor-
tant. The Hon. Minister has said 
that previously the law said that, if 
there was · an expansion relating to 

· production of the same or similar 
type of goods, the question of ~ 

applicability of the Act came which 
was a sort of deterrent factor. Now 
they are providing that nothing in 
this section shall apply to under-
takings where there is replacement, 
renovation or modernisation of the 

~ or any part of the machinery 
or other equipment or installation of 

balancing equ p01ent. Our experi-
ence is rather unfortunate. In the 
name of modernisation nobody 
knows what type of machines will 
come and .what will be the result of 
the modernisation and what will be 
the increase in the capacity and in the 
production out of the machines. 
Once there is modernisation it goes 
out of the Act and modernisation may 
result .• · •.• 

MR. CHAIRMAN: The Hon. 
Member's time is up. He has already 
taken 1 8 minutes. 

SHRI SOMNATH CHATTER-
JEE: The position is this. We know 
in the name of modernisation what 
happens. If I may read only one 
extract. ... Sir, if I am to hurry ~ 

in this matter which is a very impor, 
tant one .... You have been making 
a close study and you know how im-
portant it is. 

The position is this. Recently in a 
very 1m portant journal there is an 
article and I hope the Hon. Ministc1 
will have some time to read it. O! 
course, if he is not allowed to read. 
I do not know. In The Economic and 
Political Weekly of 5th June issue a 
very instructive article has come and 
I do request the Hon. Minister to gc 
through it. It says that in the namr 
of modernisation and in the name 01 
balancing equipment what happens is 
that there is a tremendous increase in 
the production potential and moder-
nisation brings about a three-fold 
increase which otherwise brings it 
under the MR TP Act. Now clause 
21 says that nothing will apply if there 
is modernisation. Otherwise it wil 
have come within the Act. They wi[ 
be . outside this the Act. because or 
this. There· is no guideline. No 
guidelines have been given. What 
is balancing equipment-the explana-
tion tries to give a meaning. But this 
modernisation and expansion, d~r

nisation, replacement, renovation may 
mean any new machines of unlimited 
value. Nobody knows. It gives a 
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tremendous impetus to extra produc-
tion. Because you are operating 
within this system you are not allow-
ing me more time. 

Before 1 sit down, I may record my 
emphatic protest and objection . to 
the Central Government arrogatmg 
power to itself. I !11ean Clause 22-A. 
Clause 22-A now gives power. to grant 
complete exemption to a ~r of 
industries on the plea of nat10nal 
priority, on the plea of export and on 
the plea of establishment of a free 
trade zone. Let us take the exports. 
How do you ensure that every qu_antity 
is exported ? Already, the mdus-
trial pol.icy of t ~ country_ has bee.n 
diluted by providmg that if there is 
60 % export, then they are all e~ to 
expand and increase the product10n. 
40 % goes to the domestic market. 
There is· no control whatsoever and 
there is no assurance and there ~ no 
scheme of seeing that really there is an 
export of the entire quantity. They 
know how to get out of this. 

Then the free trade zone-we are 
yet to develop. So many benefits 
will be given. I do ~ _know how 
the benefits will be utth ed. 

Then come lo national priority. 
There is section 28 of the Act. The 
Hon. Minister himself has re ~rre  to 
Section 28. U lays down gu1dehnes 
to decide in which cases the Govern-
ment will apply the standard and not 
apply the standard.. Then under Cl. 
22-A they are takmg. ~ e power to 
grant blanket exempt10ns to any 
businessbouse they want. They can 
favour any large businesshouse or 
multinational they want O? the gr<;>und 
that there is so-called ~ ~t ~  
priority. No salutary ~ e 1s 
being laid down. U oder Sect10n _22-A 
you are assuming this power to itself. 
We say and we charge this has ~ee  
brought post-haste ~ e~ t er~ is a 
comprehensive exammat10n gomg on 
intQ the working of the Act and also 
the provisions of the Act to see what 
change ... can be made. 
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A comprehensive report has been 
given by the Sachar Committee. 
They have picked up the one which 
nobody has recommended because, 
before the t;lection, it would open 
the floodgates. 1 his will be utilised 
further for c political purposes, for 
the political corruption and economic 
corruption in this country. There-
fore, they are satisfying the two 
masters in the same stroke - one 
is the IMF Master and the other 
Master is the big business houses 
in this country. Out of them; they 
want to make money and that is 
why the power is given. 

As already stated, out of more 
than 600 applications, only 59 are 
referred to the Commission. The 
Commission has almost become an 
ineffective one. The Central Govern-
ment wants this power in their hands 
which in the name of controlling the 
concentration of economis powers 
they would utilise for their own 
political purposes. 1 hat is the real 
object of this Bill. We are strongly 
opposing, particularly, Clause 5 of 
this Bill. · 

MR. CHAIRMAN : Shri Bhik-u 
Ram Jain. 

SHRI BHIKU ~  JAlN: 
(Chandni Chowk) Mr. Chairman, 
Sir, I rise to welcome the amendment 
that has been proposed by the 
Hon. Minister in regard to the 
Monopolies and Restrictive l rade 
Practices Act and now my friends 
have laughed at that. 

15.21 hrs. 

[SHRI SoMNATH CHATTERJEE in the 
Chair] 

Have I a Tight to say something 
about what you said? 1 ·bope I will 
not be misu nderstoo<l by you. 

MR. CHAIRMAN : Most wel-
come. So long as you do not bring 
in the Chair, you are most welcome 
to do so. 
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SHRI BHIKU RAM JAIN :  I 
only wanted to say this. What you 
~ere saying about this amendment 
was in the context of the M.R.T.P. 
Act of 1969. When the Act came 
into force in 1970 the language used 
was that this act was to provide that 
the operation of the economic system 
did not result in the concentration 
of economic power to the common 
detriment. .... 

SHRI IND RAJJT GUPTA 
(Basirhat) : That is a Directive 
Principle in the Constitution. 

SHRI BHIKU RAM JAIN : That 
is also in the Constitution. But, 
what he was talking of was about 
the industry, business and the mono-
poly houses and, unfortunately, he 
was only talking about the Tatas 
and Dirlas and about the other 
hrge houses and had not talked as 
to how it had been detriment to the 
common man. 

India was a country which before 
Independence, had been importing 
even the most ordinary things from 
other countries. We were just an 
importing country and all the 
traders and merchants, whether they 
were in Bombay or Calcutta or Delhi 
used to write on the sign boards as 
importers and who1ernlcr5. Recently, 
in the last thirty-five years after 
Independence, due · to the policy 
pursued by the Government, this 
country is now put .on the map of 
the industrialised countries in the 
world. Probably, if I remember 
aright, we are the seventh in the 
world as an industrialised country 
and I think that it is this policy 
which has made us to enter into this 
category. Sir, India is a large 
country and it is a consuming 
country. Now, lndia is an exporting 
country. Unless we produce, we 
can never solve our domestic prob-
lems_ nor can we solve our export 
problems. Therefore, I would submit 
that let us keep two things in mind-
bave we pr Jucetl according to our 
own needs or have Wf; continued 

~ to remain dependent on the imports 1 
Has our import bill to remain as it 
was before? Mr. Chairman, Sir, I 
am of the opinion that the policy 
that had been pursued in co1laborating 
with the foreign countries was very 
much national, very much belonged 
to a1l of us. You may say that this is 
Tata's company or Birla's com-
pany but I would say that 
they belong to thousands ~ d 

thousands of people-the share-
holders. If we do not allow them to 
expand or if we do not encourage 
them and if we do not encourage them 
to modernise then how shall we be 
put on the map of the industrialised 
contries ? We are already very 
much behind ; we have been sold 
used machines by these foreign 
c0untries who collaborated with us. 
Since we did not know anything. 
we had to buy them ; we had to go 
in for their co Ila boration agreement 
under duress because none of us 
knew anything about the production. 

Now thar we are in a position to 
understand what production is and 
what m odernisatioa is. If we want 
to modernise our factories then can 
it be called against the national 
interest or will it be taken a~ against 
the principles mentioned in our 
Constitution or in the Act ? 

Mr. Chairman, Sir, I only wish 
that we forget for a minute that 
there are 63 or 64 large monopoly 
houses but let us think that when 
our teeming millions in this country 
need cerain things which are in 
shortages, what should be done ? 
We have been complaining that such 
and such a thing is not available in 
this country and, therefore, there is a 
hlack-market an;i unless, therefore, 
we solve these problems through 
production we shaJl always remain in 
that dilemma. 

Sir, I do not know how much 
should I appreciate the licensing 
p licy-You have been criticising it by 
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yourself-but it has not given us the 
progress as we should have made in 
these thirty five years. I would ' 
like to submit that along with the 
progress made by Birlas and Tatas 
and other big houses thare is side by 
side great progress made in the small 
scale and co.ttage sectors. There are 
thousands and thousands of small· 
scale manufacturers in the country. 
These people provide anciliary goods 
to these big manufacturers to be 
made available to the consumer. Sir, 
we are proud of the fact that earlier 
what we were importing now we are 
exporting and our goods are in great 
de.afand abroad. What is there which 
is not damanded 7 But we cannot 
produce as much as there is demand. 
If we cannot produce as much as 
there is demand · both inter-
nally and outside then I would 
submit that the tempo that has been 
built in the country will go waste 
and we shall go backward. 

Sir. there are quite a large number 
of sicks mills and these sick mills are 
due to paucity of funds and due 
to uneconomic working of the mills 
because there is an embargo that 
they cannot produce beyond a cer-
tain quantity of goods. I think 
ours is the only country where there 
is embargo on production. Every 
other country wants there should be 
as much production as there can be 
and in this country there is embargo 
on production and that too in the 
name of common good. 

Sir, you were talking about the 
party in power and that the Minister 
bas brought in this Bill for certain 
obvious reasons, viz., election. and 
political reasons, etc. Unfortunately 
I did not hear anything about the 
intention of this Act which has not 
been fulfilled so far in your opinion, 
and that it is for the common detri-
ment. How is that going to · be 
fulfilled? What is the proposal that 
the common detriment is being 
affected and it should be done in 
such a manner so that productivity 

does not suffer and it is not detri-
mental to the common people. 

' 
Sir, I represent Delhi and we have 

a problem in Delhi. There are 
75,000 smaH scale and cottage indus-
tries units within the walled city or 
n the non-conforming area. They 
have sprung up during the pa8t 2S 
years and they are manufacturirlg to 
such an extent that they are satis-
fying the needs of the people to a large 
_extent. I, ther_efore, wish to say .... 

AN HON. MEMBER : This Bill 
does not ~ er  that. 

SHRI BHIKU RAM JAIN : 
This Bill concerns the large industries, 
viz., about sixty-fi"e industrial houses 
called monopoly houses only but 
then it is a matter regarding produc-
t!vity and, as such, we should look it 
up from that angle. In my opinion, 
during the last 12 years after MRTP 
Act came into force the progress in 
Industry has suffered. It could have 
been better if there were no restric-
tions. I am appreciating the measures 
that have been taken in this amend-
ing Bill. This amending Bill would 
enable the manufacturers to go upto 
25 per cent more of their present 
production and if they are wholly 
export-oriented then to any ex-
tent. Everybody will welcome this 
measure. 

Therefore, Sir, my only suggestion 
would be let us not look it up from 
a political angle but let us look it up 
from productivity angle, employment 
angle and financial angle. I am 
afraid if we do not look it up from 
these angles then the things 
would be different and expansion 
would suffer. India is a large 
country and will be on top of the 
i odustrialised countries because of 
the acumen of its workers and if the 
Government, does not give proper 
opportunities and incentives then, I 
am afraid, things would be difficult. 
There is Indian Companies Act and 
the Industries (Development and 
Regulation) Act having all the 
controls ... and with this MRTP Act, 
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much larger control is now being 
enforced on industries. I therefore 
submit that if we can give them more 
concessions in order to see that 
productivity goes up, it will certainly 
be for the benefit of the people. We 
have to see that certain essential 
things needed by them are ~de 

available to them. More production 
will result in reduction of the consu-
mer price all round. It will give 
them better quality things, and Indian 
things. 

These are the few points which 
come to my mind. I submit for the 
consideration of the honourable 
House that the Amendment now 
proposed by the Hon. Minister may 
be accepted. Thank yon. 

sft• ~a ~  ~ ~~ r~~  : 

~ r ~~~ r I t:J;+r ~ c:r qr ~  
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~ ~~ -q:Cfe' ~  f <fla'lT ~ ~  ~ I 

" 1 he Commission will have very 
little role to play in the matter of 
checking the concentration of eco-
nomic power as it can enquire in-
to only such cases which are re-
ferred to it by the Central 
Government. 

Such references are going to be 
very few in future in view of the 
position mentioned by the Govern-
ment." 
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'·22A (\)The Central Government 
:may, by notification in the Official 
Gazette, direct that subject to such 
terms and co.oditions as may be 
specified in the notification all or any 
of the provisions of Section 21 or 
Section 22 shell not apply to any 
proposal-" 

~r ded that no industry or 
service shall be so specified unless 
the Central Government is satisfied 
having regard to all relevant factors 
that it is of high natioual priority ;" 

~r~~ i'f(ftf ~ c ~ ,ft trr=t t ~ 
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SHRI CHIN 1 AMAN! PANl-
G ~  (Bhubaneswar) : Mr. 
Chairman, Sir, from this side of the 
House, we always look to the 

e ~ e conditions of our economy 
prevailing at a given time and 
a_lso we look always to the bright 
side of the thing, not see gloom all 
around. Sir, it is very assuring that 

~  Hon. M_i nister while introducing 
this amending Bill in this House, 
has. strongly rea r ~d our party's 
ana our Governments commitment 
to re ~ t concentration of economic 
power in the hands of a few mono-
~  h<?uses in this country, because. 
Sir, tlns l\tLR.T.P. Act bas a very 
long background and the Congress 
Party had fought one of the bravest 
at~ e  during 1965 to 1975 and the 
entire country knows it and the 
~ ~re e  today should be 
rnspired by those days of 1971 when 
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the M.R.T.P. Commission's Bill was 
brought forward before this House. 
We can n ever forget this glorious 
past. 

As a student of history and econo-
mics, sometimes I fail to . understand 
why our progressive-minded people 
and the left-wingers of our country. 
whom we always think that they 
stand for progr<:?ss, should have. a 
phobia that we a re doing everythmg 
under the direction of I. M.P. We 
are a free country and a sovereign 
country and this House is the 
sovereign body of our ~t~  .If 
we say that we do everytn.mg in 
this House from 11. 00 a. m. 
to 6.00 p.m. because the IMP 
wanted us to do that, that does not 
speak well or a sovereign: country 
and the citizens  of a sovereign State. 
We know very well that even coun-
tries like China are trying their best 
to get assistance and aid from  l MF 
t o build their country, and China is 
not to the right ; it is Jeft-adventurist, 
or it has come to the  left of centre. 
Therefore, we should not always be 
very  much worried about this . 

There is no doubt that at present 
we urgently need moderanisation of 
our cou ntries. And as t he trade 
deficit is rising, we urgently need to 
increase our productivity and to 
expand our exports, becaL1Se today 
our trade deficit comes to about Rs. 
5000 crores. We want to make it 
up. We have. ~~  to _decid.e 
our national pnonttes and m this 
background, this small amending Bill 
is welcome ; it is a step in the 
right direction. ~ er  I. would 
like to plead one thmg with the 
Hon. Minister. There was a pro-
posal to ~  forward a r~ 

hensive B111 for amendmg the 
MRTP Act ; perhaps about 600 
amendments were proposed. I do 
not '.inow, why an amending Bill 
with only three-four amendments 
has been brought forward. But I 
hope that in the new few months, 
a comprehensive Bill will be brought 

forward and all the objectives that 
we want to achieve will stand vin-
dicated. 

The other welcome feature of 
this Bill is the revision of defini-
tion of dominant undertakings. 1 his 
would bring a few more companies 
in the list of dominant undertakings. 
Today, the number of such under-
takings is about ninety. Ber;ause ~  

the proposed revision of the ~e
tion of dominance, from one-tlurd to 
one-fourth, another thirty to forty 
more companies will come in the 
definition of dominant undertakings. 

At present, under the provisions 
of Section 22 of the MRTP Act, 
dominant undertakings are permit· 
ted to set up new undertakings for 
new lines of production without t he 
prior approval of the Centre. How-
ever with the proposed amend-
' . 

ment to Section 22, eve n the domi-
nant undertakings will have to 
obtain he approval of the C entre. 
In such a situation, we can have a 
choice  whether to allow them or n ot, 
and in which sector we can expand 
and we canno t  expand. his would 
help us considerably. 

So far as the export-oriente t in-
dustries are concerned. I do not know 
how far the H on. Minister bas tried 
to get information, but I have my 
own information about them. The 
scheme for h aving hundred per cent 
export-oriented industries was started 
in 1980 and l l 0 units were to be start-
ed. but so far in these two years only 
two units have been set up, and the 
cash compensatory alJowance that 
we were paying to compensate for 
the losses leads to a huge trade 
deficit. Now, industries having 
national priority and hundred per cent 
export-oriented industries will be 
exempted for expanding their pro-
duction. These are welcome amend-
ments. 

As I said in the beginning, our 
party stands committed to certai_n 
r r~ e ideas, and we look at 
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things always from that point of 
view. I was glad, Mr. Chairman. 
that you read out from the report of 
the MRTP Commission, and how 
the Commission received a few 
applications. All these things are 
being reviewed, looked into and 
examined. 

The Directive Principles of State 
policy enshrined in Article 39(b) of 
our Constitutions enjoin on the State 
to ensure that the ownership and 
-control of the material resources of 
the community are distributed as 
best to subserve the common good. 
It further directs that the operation 
of the economic system does not 
result in the concentration of wealth 
and means of production to the 
-common detriment. 

SHRI MOOL CHAND DAGA : 
What is the achievement after this ? 

SHRI CHmTAMANI ~ 

GRA HI : Their speaking and our 
-speaking are quite different. I am 
speaking from the objective point of 
view and you are speaking from 
subjective point of view. Therefore, 
I would request the Hon. Minister 
that these things may be looked into 
very thoroughly. 

I give below the assets of such 
industrial houses in 1979 and 1980 to 
make my point clear. 

Name Assets in Assets in 
1979 I 980 
(crores) (er ores) 

Tata 1309 1538 

Bir la 1309 1431 

Mafatlal 371 427 

J. K. Singhania 352.53 412 

Thapar 291.01 348.06 

1.C.I. 235.55 343.0 l 

Sarabhai 249.52 317.94 

AC.C. 211.96 274.51 

Bangur 244.20 264.33 

Sri Ram 2u8.65 241.00 

In 1969, the assets of twenty large 
industrial houses were Rs. 2,430.61 
crores. In 1975, it rose to Rs. 4465.17 
crores and in 1980 the assets of 10 
large houses increased to Rs. 5596.85 
crores. · The other ten houses have 
not been included. 

The total number of undertakings 
that different industrial houses have 
are given as under : 

Tatas-40 ucdertakings 

Birlas -62 

Mafatlal-24 

J. K. Singhania-32 
Thapar-31 

Saraohai-13 

Bangur-45 

A.C.C.-5 

LC.I. -7 

Sri Ram -13. 

There ~ ~ limit. Once they have 
started nsmg, they start rising. There 
is no limit. 

We have given a commitment in 
our election manifesto that we are 
determined to cut the power of mo-
nopoly houses and I am sure that 
our Government is fully determined 
to do it and our Party stands by the 
ideals which we have to follow. 

Therefore, in view of all those 
objective conditions and in view of 
our announcements and commitments 
to the people, while I welcome this 
amending Bill, I also plead with the 
Hon. Minister that he must bring 
forward a comprehensive Bill as 
promised ~  that our main objective 
of preventmg Concentration of eco-
nomic power in the .hands of a few 
large industrial houses is achievec 
and more and more wealth goes into 
the hands of the people at large. 

You know very well, Sir, that our 
whole programme is to uplift the 
people from below tbe poverty line 
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and we have helped millions of 
people to come up economically. 
Why did we nationalise the Banks? 
It was because we wanted that the 
wealth should pass on to the 
villages. That is what is our 
rCQmmitment and our objective. 

Therefore, while strongly suppor-
ting the Bill that has been brought 
for ward by the Hon. Minister, I 
must also plead to him that he must 
look into the objictive conditions so 
that we remain strictly true to our 
ideals that we have practised from 
1971 onwards and that we live up to 
that spirit which realJy combines all 
tb.e right and progressive forces in 
the country and that we could stand 
and fight the forces of reaction and 
defeat them in all battles that they 
fought against us. 

SHRIMATI GEETA MUKHER-
JEE (Panskura) : Before I go in for 
discussing the Bill, I will just like to 
emind myself and all the other Hon. 

Members of the House about the 
report of the AICC's Economic 
Programme Committee which came 
out as long back as in January 1948. 
That Committee was Chaired by 
Nehru Ji. In that Committee, Hon. 
Ranga Ji was also there. He will 
remember that it recommended 
nationalization of all key industries, 
including banking and insurance. 
That Committee defined monopolies 
a5 industries in operation in more 
than one province. It even recom-
mended that this nationalization be 
done within the next five years. 

So, I am sure that those who were 
iJl the Committee, and those who 
swear by the name of Congress, all 
of them, have totally forgotten about 
this ill-fated resolution. If I remind 
them of this, I will be told that 
nationalization is now a phobia of 
Communists. Anyway, I would like 
just to remind them of that. 

Why have I taken recourse to 
his? It is because many things may 

be written in our legislations. But 
the test of the pudding is in the 
eating, viz. how a legislation is put 
into effect. That is the most impor-
tant thing. 

My time is very limited. I shall 
not go in for again repeating the 
great increase in the assets of the 
monopoly houses. Not onJy the 
monopoly houses, but also the other 
non-monopoly big bou ses which are 
not included under the so-called 
MR TP Act, but which for all prac-
tical purposes are monopolies. So, 
that has been already stated by you, 
Sir, and also by Shri Chintamani 
Panigrahi. 

Mr. Chintamani Panigrahi with 
his tongue in his check defends this 
Government's policies. T he first 
half of his speech was really enjoy-
able ; it is only in the second half 
that he has brought out tllese 
points. So, I need not repeat them. 

SHRI CHINTAMANI PANI-
GRAHI : You must read the who1e 
speech, not one half of it. 

l 
SHRIMATI G EETA MUKHER-

JEE : But we must no t forget that 
a huge increase has taken place in 
the assets of monopolies and of the 
top houses. 

Now about the specific Act, viz. 
tll:e Monopolies and Restrictive 1 rade 
Practices Act, and the related Act. 
viz. Industries (Discipline and Regu-
lation) Act. Frankly speaking, about 
this particular BiJl, you have all 
pointed out as to why it is being 
brought in, before a comprehensive 
legislation. I feel that this is being 
done, on the one hand to give some 
rush to the performanance ; and on 
the other, to give a c1ean stamp to 
what they wil1 be doing in future. 
Both are rolled into one. Mr. Pani-
grahi, everything can be seen rolled 
into one. So also your points. Your 
first clause and the last clause are 
vastly different. 



363 M. & R. Trade JULY 20, 1982 P. (Arndt.) Bill 364 

[Smt. Gecta Mukherjee] 

But before I go into it, I would 
like to say that it is really better to 
do away with the entire Monopolies 
and Restrictive 1 rade Practices Act, 
officially, because for all practical 
purposes, it is not there. Rather, it 
should be said that it was never 
operated upon. You see how the 
licensing policy bas been effected. I 
have no time to trace all the stages 
of the licensing policy-how it has 
been diluted and what has been done. 
I will only refer to the last act of 
Mr Tiwari, viz. his statement of 22nd 
April in the House. 

As the heads of the industries have 
put it, the Minister has really taken 
the reality into consideration, that is, 
be has clearly stated that practically 
all t he e e ~ capacity will be endor-
sed : and moreover, automatically 
25 per cent capacity will be there. 
Then there will be again another 25 
per cent capacity. That comes ~ r 
the other things, that is, equ ipmt nts, 
etc. And then on top of this, the 
excess capacity which ~ already 
generated plus 3 of the excess 
capacity. 

Some economists h :1ve worked out, 
the economists of great repute, from 
Mr. Paranjpe to Mr. Gogal, whom 
he referred to, that in this way, every 
one of these people who have violat-
ed t his capacity limitation. now 
under the present rules, will be able 
to produce legally a t least 200 per 
cent and some others say, 400 per-
cent more than the licensed capacity 
that they have. What is the situa-
tion 'l You see on page 115 of 
INDIA TODAY, June 30, 1982, It 
says : 

'•llindustan Lever has a licensed 
capacity of 70,018 tonnes of soap, 
but has recorded a production of 
1,62,278 tonnes. Similarly. J. L. 
Morison's licensed capacity for 
medicated toothpaste is 31,250 kg. 
but production has been 67, 196 
kg." 

Now these are smal I scale sector 
things-soap and medicated tooth-

paste. But have you at any point of 
time penalised anybody in the last' 30 
years ? Not a single case has been 
prosecuted for this excess capacity. 
Now they have regularised it. What 
a beautiful things? Your entire 
licensing thing has been made into a 
farce. 

Now, with the present situation, 
the Bill that you are bringing for-
ward, you are saying that now "we 
have taken into consideration the 
recommendations of the Sachar 
Committee ; that is way we have 
made it into one-fourth instead of 
one-third. How progressive we are, 
etc.'' Even for this one-fourth, the 
Sachar Committee has made other 
recommendations which have not 
been given a thought to at all. It 
cannot be just an oversight ; it is 
intentional. You see what the 
Sachar Committee's recommenda-
tions are in paragraphs 19.4 to 19-7. 
It has pointed out many other 
lacunae. For instance, bow do you 
get the ciata ? Who produces it 
and what is being produced and so 
on ? It says as follows : 

~ Department of Company 
Affairs which administers the 
MRTP Act has no mechanism and 
machinery for the collection main-
tenance and publication of the 
relevant data of the goods produ-
ced of services. rendered hy these 
companies. Instead it depends o n 
like other departments and agencies. 
DGTD ... - · ........ " 

Really speaking, they have no 
reliable data On what basis do you 
proceed ? Have you put into effect 
all the recommendations of the 
Sachnr Committee in this regard ?' 
Are you finding out some mechanism 
for upgrading the data or making it 
real. No. There. is another recom-· 
mendation of the Sachar Committee 
which says as fo1lowa : 

"Under the present definition of 
MRTP goods the investment com-
panies which deal in stocks and. 
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shares and other activities like 
mining or processing e.g. fish and 
animal products are not covered 
in this definition." 

The Sachar Committee wanted 
those things to be included in the 
.definition. Why were they not 
brought under the purview of this 
definition ? ] his is also the recom-
mendation of the Sachar Committee? 
You kept quiet about that. The 
MRTP and IDRA Acts have been 
reduced to a mockery already. 

Then there is a Jast clause about 
the discretionary powers. 

16.00 hrs. 

The whole purpose of the Bi 11 is 
to take away that discretionary power 
from the executive hands. But all 
the concessions they have given 
have not sweetened the palm-
of La:jy Macbeth, you know, I h ave 
no time to go for Shakespeare now-
and still more is needed. All the 
more that will be needed, without 
going in for any further legislation 
so that t his can be done in a fiat, so 
that as you yourself pointed out, all 
t his  weighing' and balancing about 
monopolist compaines have not been 
handed over to the Commission and 
it has been done by the Government 
earlier. 

Lastly, the Commission also has 
been robbed of its glory, if it had any 
at any time. Never in the Commission 
were all the stipulated member there; 
sometimes there were two, sometimes 
one, ~ times less than half were 
there. 'I hat was the attitude taken 
t..:>wards the Commission. At least 
-earlier some Chairmen wanted' some 
powers. Now the present Chairman 
who has been selected by the Govern-
ment has really fallen in line with 
them. The present Chairman, Mr. 
Justice Madhusudhan said, "Why 
should the Act, i.e the M.R.T.P. 
Act, have more teeth? I do not 
--want to bite anybody." How do 

you restrict the monopoly without 
biting? This is really a not a non-
violent way which nobody on earth 
can perform, and if you think you 
will be performing it, then you ar e 
Jiving in a fool's paradise. I want 
to tell the gentlemen on the other 
side . 

I am nobody's fool. They are 
fully conscious of what they are 
doing. They want to violate all the 
principles stated in the Directive 
principles of State Policy, and t a~ 

is really at the base of this proposal. 
Therefore, we reject the proposal 
lock stock and barrel. 

SHRI Y. S. MAHAJAN (Jalgaon): 
Mr. Chairman, the Monopolies 
and Restrictive 1 rade Practices Act 
is a very important part of our 
legal machinery for regulating and 
controlling not only m onopolies, 
but dominant enterprises and for 
preventing the restrictive trade 
practices. It has been in operation 
for over 12 years and a comprehen-
sive review of its working has been 
done by the Sachar Committee, which 
in its voluminous report has made 
certaiu suggestions for enforcing it 
strictly and for streamlining its 
administration. Pending a study of 
these recommendations the Govern-
ment have come forward with certain 
amendments in this Bill. 

Now, this Bill, appears to have 
very limited objectives, namely, to 
achieve increased exports, to see 
that productivity increases in this 
year of Productivity and to see that 
certain socio-economic objectives are 
achieved. The Bill appears to be 
semantic in character, that is con-
cerned only with words and de ~ 
tions. It is not so. It will have 
far-reaching consequences. It is 
not necessary for me dilate on the 
provisions of this Bill. They are 
few and clear. But there has been 
some misunderstanding about mak-
ing licensing capacity the yardstick 
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for determining dominance. There are 
some difficulties in using this concept 
for this purpose, because 
.licensed capacity does not often ma-
terialise in the expected manner; and 
there may be delays whicb are un-
avoidable, with the result that even 
a number of enterprises have not 
converted their licensed capacity 
into actual capacity. If many firms 
are in such a situation a few enter-
prises can dominate the industry. 

The object of the prov1s1on rn 
making the licensed capacity the 
yard stick and installed capacity the 
base for determining dominance is 
exactly the opposite, i.e. it seeks to 
prevent the emergence of oligopolies, 
i.e., concentration of production in a 
few hands, in the hands of a few 
manufacturers who can come to-
gether, regulate production and 
influence prices to their advantage. 

It is a matter of common k now-
ledge and experience that licences 
are often not utilised in time, the 
delays are deliberate and that they 
are acquired to pre-empt production 
capacity. This militates against the 
achievement of our Plan targets i.e. 
it prevents us from achieving planned 
targets of increased production. 

It is exact]y to prevent t ~  sort 
of situation that this amendment 
has been brought forward . lt will 
compel manufacturers to utilise 
licences speedily and add to produc-
tive capacity rather than misuse 
them for pre-empting capacity and 
defeating the objectives of planning. 

With the spread and growth of 
industrialisation and the adoption 
of new technologies, firms are getting 
bigger and bigger. 1 he minimum 
economic size of a firm in any indus-
try today is really bigger than what 
it was ten or twenty years ago. 
There was a time, for instance, when 
10 tonnes of production per day was 
considered to be economic in the 
paper industry. Today no unit can 

be ecenomic unless its production is 
at least 100 tonnes per day. There 
has been such a tremendous change 
in· the technology. This has happen-, 
ed in the case of most of the indus-
tries. So, where proportion of 'total 
production is the measure for deter-
mining dominance, it is necessary to 
lower  the proportion as the Govern-
ment have done from one-third to 
one-fourth of the total goods of any 
description that are r d ed~  

supplied or di5tributed in India or 
any su btantial part of it, by the 
undertaking or by the undertaking 
along with its intor-connected 
units. 

This will bring a larger number of 
undertakings within the purvjew of 
the MRTP Act and enable grea-
ter regulation and control in the 
interest of the society. This 1owe-
ring of the proportion should not 
be allowed to come in the way of 
the establishment of minimum econo-
mic size units, because in this way 
alone it is possibJe to reap the bene-
fits of modern teclmology and the 
economies of scale. Jn this connec-
tion, it is said that the d ata for the 
minimum economic size units com-
piled by the DGTD ts out of date 
and faulty. But 1 believe, this ca n 
be easily corrected, if necessary. 

The amendment to sub-section 2 
of Section 21 defines substantial 
expansion as an increase of not less 
than 25 per cent in the ]icensed 
a ~ t  of the undertaking which 
comes under the purview of the 
Industries Act and bas a I icensed 
capacity for production of goods of· 
any description. In the case of 
other undertakings it is defined in 
terms of the production, supply. 
marketing or distribution of goods 
or services or in terms of an increase 
in the value of its assets. I hope, 
the word ·assets' here refer to pro-
ductive assets. Such a substiantial 
expansion would require the appro--
val of the Central Government j. e. 
clearance from the MRTP Commis--
sion. Such a restriction is necessary 

,• 
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in the interest of planned growth 
and development. 

Amendment of sub-section 4 of 
Section 21 of this Act provides that 
nothing in this section shall apply to 
any undertaking in so far as the 
cx:pansion is effected by the replace-
ment, renovation and modernisation 
of the whole or any part of the 
machinery or other equipment of the 
undertaking or by the installation of 
any balancing equipment. 1 he 
words 'balancing equipment' have also 
been defined and clarified in the Bill. 

Changes by way of replacement, 
renovation and modernisation are of 
an r e ~ nature in these days of 
fast changing technology. The rate 
of obsolescence is very high in indus-
trialised countries. It i5 reported 
that in USA machinery is changed 
within two or three years. Unless 
we keep with this process, consistent 
with our limited resources, it will 
not be possible to develop anJ main-
tain modern industry in a state of 
e ~  with reasonable costs. 
Take the case of the motor car 
industry in India. This industry 
produces cars, which are the most 
expensive in the world. It is an out-
dated industry. Why ? Because, it 
is completely protected. It can 
charge any price it likes and bring 
out any quality product it likes. If 
this is to be prevented, if the indus-
try is to be made competitive in the 
world market, if it is to adopt the 
most modern t4!chnology, if it is to be 
made more productive then you must 
a1low it to replace old machinery by 
new and renovate. Therefore, in our 
view, this provision is very important 
to ensure that there is modernisation 
in industry so t a~ it becomes 
competitive. 

Finally, the amendment provides 
for exemption from sections 21 and 
22 of any proposal for e a~  

and establishment of a new under-
saking if the Government -'is 1atisfied 

that it is of national priority, or is 
necessary for boosting exports. No 
licence or approval will be necessary 
for such proposals. These amend-
ments are extremely necessary in 
view of the precarious conditions in 
which we find ourselves in inter-
national trade. Last year our 
deficit in the balance of trade 
was Rs. 5,000 crores. This 
year also it wi II be the same unless 
the price of petroleum and petroleum 
products comes down rapidly and 
steeply. We cannot earn more 
foreign exchange unless our exports 
increase at a rapid  rate. This is a 
very difficult task: because the indus-
trialised countries are raising higher 
their wells of protection and putting 
greater restrictions on exports from 
this country. 

Therefore, in this position, let me 
say again, we are in mortal danger 
of sabotaging the whole process of 
planned growth and development of 
our c )untry, if we cannot improve 
our international position. Sir, I 
congratulate the Government on its 
perception and assessment of the in-
ternal and international situation and 
for bringing forward this Bill, wbich 
is likely to have far-reaching conse-
quences, in improving our economic 
position, With these words, I 
support the Bi 11. 

16.13 hrs. 

(SHRI CHINTAMANI PANTGRAHI in 
the Chair] 

~ ~  ~ra ~~ ~  ~~ rr  : 

~  cr i:r ~ ~ r  TJ;i:r " ~  o it o cft o 
~ere 1 9 6 9 it iiTt 2 2  ( <tl) ~ ~ ~r 11"),r 
\ifT ~  ~ ~  ~ r~ ~  ~ ~  

~ ~tr r  f<fi afl'tl'CfiT ~  r ~ t  ~  

~ ~ fiii ~ r ~ it "{f"ftlf ~  

CfiT GfiHTtr ah" ~ ~r m11 u'l'mr-
~ if ~ e ~  ift\ ftmo if ~ 
S ~ sftrnT{rf ~  ffi ~~ ~~ '{'fo ~  
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c'To q'f o tt rr~ r 1'i'T ~  ~  ~~ ~ 

~ ~  ~  ~ ~ ~ ~~  cr.i:rr -

~ CfiT <firtnr ~  er~ ~ ~~t  ~rr 1 

~ t  ~a  ~ t ~ t  fn::<fin: Cfif 

~ ffi ;r;JT;r !fi 'T \if r ~ r ~  ~ ~ f cti 

"Cfifatflf ij"flfrf\if fi r ~ ~~ ~  <fit 

q\!f ~ ~ ~rta r ~ cITT" ~ ij-~  .., 

~~a  a ~r  ~r  \3'ccrR<r <fiT ~r r

~  ~ t ~ ij a'lT ~~ Cfi"T ~ -

arrcrf'fT ~ ~ ~  ~ f;;irhr <fit 'StlctHQ;:r 

~ ~ fo;iz ~  ~a  t ~t rr 5fl'q=r 

rn ~ ~r t ~r <fifcrqzr t r~ r  tr.T 
~ ~  ~ fort; ~ ~ rr~ r ~  ~ 

it t ~  ~ ~~~ ~ r~  ctf('"fl \ifT 

~r ~ r ~r t  u 5 ~  200 

t~ ~ ft;nrr trin- ~ t r~  ~ 

\if) ~ GT irf :!ff fCfi ~ t~  Cfil=q" -

f rrir) Cfit ~  ~rrr ~ t  ~  'a"if itil ClfTCfT"{ 

~  t ~  ~ ~a r  ~ '3"etfrG'rr, t ~  

~rr 31"1 \ rr ~  Cfit ~  it.fr ~ t  

~~ t ~~ lfQ SITGfCTfrT "{@T lf lfT ~ I ~ 

f i;Ji ij"'{Cfi'Tl; iti' t ~ ClfflFfi tr~ ~ ~ f(:fcr 
' 

'SffCfTCf fcn:r1 "(fCilrr ~ I er) \3'cR ~  

-q ifi'l'rrtrr ~r~  ~ r ~  ~r  ~ ~ fort:!; 

9_;"(rCf ltlfl r~ ~  22-co ~  \1f T?T \ifT 

~ r ~ ? ~ r ~r ~re ~ ~  t~ ~  

~  ~  I 

~ CfiT ~~ ~ trT"( ~r tr

~ tfiT ~  it ~~ er iifT ~~ 3 5 

Cft:t1 ~ ~ r \it'T ~~r ~ ~  q+1'T ocn 
~  ~~  ~  QRT ~r ~~ 'fT, r~t ~  

~  ~  116'tf ~ ~ I ~ ~~ "fl"T t~r 

CfiT 6 5 q)l°ff?\T lfTiJ Eticr\1 5 6 5 ~ 

~t  if ~  ~~  ~ ~ ~ ~ ~~  

~~r ~t ~ ~r r ~ ~r r ~ 1 ~ ~  

{'f 5 6 S ~ rr  ~ ~ Cfi1 ~ r  iJTif 

er) ~ t 200 ~ ~~~ ~ t r~  

tflT mtr t q1''{ ~ ~ 169 ~ rt 

t ~ 'Ef'{r;:tf if ~ r~r  65 r ~ 

~  ~ t ~r gf ~  'if) ~~ 

enrnr itf ~  if, ~  6 5 r ~  

~r r  ~ er r~  acti ~ tr ~ m ~ 

a I it f r~r  CTCT ~ CfiT Cfi1=qfirllf 
CfiT fcrCfU!] ~  ~ ~ ;ng:(fT ~ 

~  ~  ttiT ij+l"ll' ~ rr~ ifi'VfT 

=qr6:CfT, ~  lll'f.lflf t r ~  \if"T ~ '3'1 

~ r ~ ~ ~  ~  ~ I 

if <ti('fT rqrg:crr ~ ~ ~~ r 

f ~  ~  Cfilt?:T trlt ~~ ~er CfiT 

~r ~ rat:t iift ilf rtrCfi futnrfttif trr, 
~ ;:r ~~ ~ mrA" ~ S~t  

~ ~r~ ~ ~a  it>' r~ r ~r ~ «m-
t ~ ~ Cf.T SflfT6" fifitrT t I ~ ~~ 
it m '3'f ?{lf -ncrT tniT 'ff, \jtfili"f 9:f o 
~ rr~r ~ ij"Cf)af 1 ir"{r ~~rr ~ ~ 

~tr ~~ r cf.T qJq'ij' ~ \jfrlf ~  ~  

t~ ~ 9J1T"{ ~  ~~  ii er~ 
fctil:TT ~ ol ~ 9-i' ~~  ~  I 

~  mttr lfiT 'ft rt ~ 'iT fifl 

~  irtq-~ f<iifiTij' rr~  ~t  a) ifTCf 

illic ~t ~  ~ t~r ijl ~ ~ ~~ CfiT 

-.:ffqttf ~ ~  ;'ifl'ififf, er) llQ:WIT ifttlT 
CfiT iifl ~~ rr"'tftr irR ~  fcrqr"{ ~  

~ t  ~ ~ ~  ~ ~  ~ I OfT\if 

~~ ij 6 ~ ili4!f & '11"{ a''lff 7 0 
t t ~ ~ r ~~  ~  ~~r t I ~ ~ 
mCfT ij-'flfT '1?i11f ~  ~~ ~ I ~ ~  

~  ~  t ~ ijff ~ ~  ~ ~  

9;.\il') Q'U'fT ifi ~  ~  ~~ Gl'T ~~ ~ I 

1 9 8 o iti ~~  it" ~ ~ ~ r~ 

r~r ~ \ifr lli'rlfir ~ ~r .n:, ~ ~ ~  

~~ ~ ~ R ~ tr rr  !ft ~ fqif 
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g 1 "m ~  u r~r ft' ~ r ~ 20-

~~r ~  ct\' sr««r ~  ~ 41J)-
~  ~  ~  ititr ifif q'f f<fi ~ r  

~~ it ~ ~  CliT et~ qiif f ifil!'T ijfTif 

llJ)t: rr~~ t ~ lfiT 'ffqiifi S ~rr 

~  rr ~  ~~t ~r  if ~ ar·CF ~ 

~  ~  iii) ~~  fG"lfT tiT ftfi 

'l'Jciijffrfill e ~ iti" •CJ"fillT iti ~rer f 'fii!l 
i'!f r~ r ~r iii'l' m f ~ r ~ r 

;qrf{if cnfiii ~ t  e~ m ~ r t ~r t 

~r  CliT 9;1'R \i\1 ~  ~ er~ ~ t t ~ 

'\10 tr~ I ~  ~  ~~ ~  

Cli1' ~r ~ iiiZ ~~ ~  ~  f!T r~trr

~ r ~ ~ ~  t ~ ~  ~~ fcr<fiHT 

~ g-crr' 1 

~t a<fi ~~ ~ ~  ar~ r ~ tfl=Sfr'q 

~  ~ ~r t ~~ ~ ~ ~ rr 

r~ ~ : 

t ~ ~ ~ o r ~ ~ o ~ ~ o 

1978-79 5,555 7,598 (-) 1,843 

1979-80 6,459 9,022 (-) 2,563 

1980-81 6,709 12,46S (-) 5,756 

1981-82 7,700 13,200 (-) 5,500 

fi:rlfia ~ iifT ~ ~ ~ ~ ~  tr~ t~ 

~ rfiT ~  Elifi \'f N ~ ~~r ~ I 

\'1-,;wrrrr itI979-so it 65ffi@ 

' ~ ~ ~ it I \it) 19 8 0-8 1 ij ~ <f1'<: 

7 1 ~ t  ~  ~ I w Sl'CfiTt '\1rfilil 

fiflfYo 1 oso ~~ ~~ ~ ~ ~ 

1 3 0 5 ~ ~ ~ ~  'flJT ~ I ~ <il'Hf 

r ~ ~~ ~ ~ r r ~ fiifl ~~ * 
fcr<fiTij' it; ra~  Uiilit'Tl Cfi"T ~ a it; t r~ 

gIT\ aNT«Cflo r Cfif ~~ * ~ ~~ -

mm "'T\ \"!',; ~ rr <tlr \ifT\i r~~r r 

iifT'iT r ~~ I ~ t  ~~  ~ ~  ~~ 

~ 'l. rr~~ ;; ~ ~ 6 5 ~  ~  ijff 

er,) ~  ~ rr r~ ~r~r lfi"T ~ ~r 

~ I ~ ~  ~  ~ rr ~a 

r~~r r <FT trT"t iifr ~r ~ 1 irtcit ~ 
~ rrr ii ~ ~  fq{p;rar ~ 1 Brt ~ it 

t ~ ~ t ~ ~ ~  ~  ~er <flt ~~  

~  rrtcrr it iifTrfT ~  ~  1PH ~ I tffijf 

'1"rtT tiifr ~  '1"Tt '1"T't.T'f ~  ~ 

ffiri°'t ~ ~ ~  it ~ rer ~ I 

t f<fi ~  ~  ~  it ~ ~ 

r ~ r  ftr;[rrcrt ~ ~  ~  ~ar 

it;' <1Pf ~ ~  ij'+ffrfffT ~ ~ t ~ Cf<:, 

trtcrr ~ ~ t ~  ~ f\'fc; ~~  i1{f ~  

~t  ~~ if ~  r~ 'fiT 'CfH f<n:)q 
Cli'{dT R I 

SHRI JAGANNA H RAO 
(Berhampur) : his amending Bill 
is a limited measures. W hen we deal 
~ t  the ~ ea re  .we need not go 
mto the wider question o f monopolies-·-
whetber the MRTP Act has been 
successful ~  controlling a n d  checking 
concentration of wealth and economic 
power in a few hands. hat question 
can be considered when a compre-
hensive a mending is brought forward 
by the G o vernment in the near 
future. 

This is the ~ d Amend ing Bill 
to the MRTP Act. T he first amend-
ment was brought in December, 
1980 whereby explanatio n  7 was 
ad~ed to Sectio n 2(d) of the Act 
which already contained six 
e.xplanations. By ·this explana-
tion · Export Houses, Industries 
which were engaged solely for produ-
cing good s to be exported, are exempt 
from the operation of this Clause. 
The Second Amendment seeks to 
streamline some of the provisions and 
to remove some distortions and also 
to bring the dominance from I /3rd 
to I/4th. 
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[Shri Jagannath Rao] 

This Bill has four main objectives: 

1. It has attempted to plug the 
loopholes in the existing 
Sections 21 and 22 of the Act. 

2. It has brought about a greater 
link between the J\f R'J P Act 
and the Industries Act. 

3. u· has reduced the criteria 
for dominance from one-third 
to one-fourth for the total 
licensed capacity or total pro-
duction as the case may be as 
is applicable to various 
Undertakings. 

4. Power is taken by the Govern-
ment to exempt by notifica-
tion certain industries from 
obtaining approval under the 
Act either for substantial 
expansion under Section 21 or 
for establishment of new 
industries under Section 22 to 
be considered on national 
priority basis. 

The original Act, Section 2(d), 
defined the dominant undertaking 
and said : 

An undertaking which either by 
itself or along with inter-connected 
undertaking produces not less than 
one-third of the goods, etc. is to be 
deemed as the dominant undertak-
mg. 

Now this definition of Section ~ d  

is being recast under which two 
categories are now made. One is 
where an undertaking, the capacity 
of the undertaking is fixed by the 
licence, the capacity shall not exceed 
by more than J /4th, 25 % , in which 
case, it is not a described as domi-
nant undertaking. The reason is 
that the capacity is not fully utilised 
by many undertakings which have 
been given licence. The result is, 
there is a shortfall in the country. 
The second applies to those under-
takings which were given licence 
but there is no capacity fixed in the 
licence; For them, the clause is, if 
they produce more than 1 /4th 

production of the same type of goods 
in the country, they will be deemed 
to be dominant undertakings. There-
fore, a distinction is made on a 
rational basis at to which should be 
a dominant undertaking and under 
what circumstances. 

1 hen let us come to Sections 21 
and 22. Section 21 relates to ex-
pansion. Sub-section (4) has loop-
holes. Now it is being recast so as 
to plug the loopholes so that ex-
pansion would not be considered as 
an expansion if the machinery is 
renovated or modernised or balanc-
ing equipment is introduced so as 
to improve the quality of production, 
to improve the quantity of produc-
tion and also to reduce the cost. 
The value of the equipment may 
exceed more than 25 per cent of the 
assets but if the production exceeds 
25 per cent of the installed capacity 
then it would be applicable. Then 
only, it would be considered as 
dominant undertaking. This new 
su b-sectiou removes that lacuna. 

As in the present Act, underta-
kings coming under section 20A, 
that is whose assets are Rs. 20 crores 
and above, are required to undergo 
a drill by an enquiry by the MRTP 
Commission as to whether they 
should be given licences for establish-
iog new industries and even for 
expansion. Undertaking coming 
under clause (b) of Section 20 whose 
assets are one crore of rupees or 
more, were not required to undergo 
the drill of enquiry by the commis-
sion. Now that is removed and 
it is said ... undertakings coming 
under this part '3' of this Act are now 
brought in under this so that either 
for expansion or for establishment 
of new industry, the same procedure 
will now apply. 

The more important thing is, 
power is taken by the Government 
to exempt certain categories of indus-
tries which are considered on a 
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national priority basis from obtain-
ing the necessary approval from the 
Government either for ex.pansion or 
for establishing new industries for 
production of same goods or 
similar type of goods. By a notifica-
tion, the Government can exempt 
them for a period of five years, in the 
first instance. and that notification 
will be laid on the Table of the 
House and the Government would 
be judicious in exercising the discre-
tion and the notification laid on the 
Table of the House gives an oppor-
tunity to the House to discuss 
whether the action of the Govern-
ment is justified or not. 

Therefore, if you consider these 
simple measures, as it is, they are 
highly necessary in circumstances. 
Our production has to be increased, 
exports have to be increased to 
ease the ad verse balance of pay-
ment position. Therefore, this amend-
ment is entirely needed at the 
moment. But the wider question 
remains. The MTRP Act has not 
succeeded in controlling the mono-
polies which have now become the 
Oligopolies. That question is to be 
considered in depth when a compre-
hensive Bill is brought forward by 
the Government. Before we attained 
independence, there was no organised 
industry in the country. Therefore, 
we introduced the Industrial Deve-
lopment Regulations Act. Then, we 
have the Industrial Policy Resolution 
and under at the core sector was 
reserved for the States. Power is 
in the core sector. But power gene-
ration is not well managed by the 
State Electricity Boards. Therefore, 
we have to permit these Private 
Sector units to have captive power 
plants. Thereafter, 31 more indus-
tries are allowed in the private sector. 
Private sector being in the field for 
long, they are in a position to 
increase production without any 
difficulty and they are also Indian 
companies and therefore we should 
allow them to produce more for the 
nation and for the country. While 
allowing them to produce more for 

the benefit of the nation, for the 
good of the country, we should also 
think of countervailing measures to 
check the growth of monopolies and 
concentration of wealth and power. · 
Naturally, when the production in-
creases, the assets would also go 
up. It does not mean that the 
assets should go down while the 
production goes up. That is not 
possible. But, at the same time, to 
achieve our objectives enshrined in 
the Constitution and the Preamble 
of this Act, we have to think of coun-
tervailing measures and, for that, a 
comprehensive measure is highly 
called for and, I am sure, the Govern-
ment will bring forth that measure 
at an early date. 

With these words, I support the 
Bill. 

~ \illftffif a ~ !WitEA ( ~ ~  : 

irr.:r;rrlf ~  cr ~r  ~~ ~~ ifiT ~ t~  

f rrlfhr, Oll"TCff() ~etrr~  m ~ lft' 
~r ~ er~ ~~ {Wf'Tift <fir ~arr ~ ~ 

~~ ~ liT it' \jfJCfT ~ I \ffi'<tlT ~  ~  

~ rrt r ~  ~  m'{ t ~r it ~  

~  ~ \ifTf<fl ~tr ~ it:i ~ ~ ifiT ~ 

i:JJClfif il''ff ~ I ~  ~~ ~t  'qf 'fOTT 

~  it' ~ ~ r t ~r it r~r 01·..rr-3i·'ift 

Grm <tl"tit ~  ~ r \if er rr~r  r~ 

~r  ~ ff if Q:irHT ~ ... ~  •ffi "f T"t ~  

\ilTffT ~ ~  ~  ~  ~ ~ \3"f.1)1rq-fa 

~a ~ 1 ~ rr r t=1rfalit ~ ~ fo;atcr 

'f.h: If TflU\ t ~ tf"{ ~  ifo:JT ~ ~  

~ ~ t ~  ~  • 'q"{f'fT ~ ~  

~ ~ it 'fq;ft Ulf ~  ~  ~ ~

~  ~ et~r ~ ~ r  lfl -u\ifo:rTfo<fi m=rr 

it ~~ ~~ ~ rr ~ ~ t ~  ~  ~  

~ I 

~ a'Cfi rt~ lfiT . S ~  ~  ~  

~ rr  CfiT ~~~ t, ~  ~~ ifif '11f-

~~ r CfiT ·Sf?iif l, ~ t ~ ~ ·lf>T 
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[m ~ ~ ~  

\ifilf f({tff ~ '3'ij" ~ ~  <flt 

~ ~  ~  ~ qr ~~ ~ ar-fFct:i ~ ~ ~  

~ar ~ \ifT ~  t I ~ CffifT er;; ~tr 

~~ ifiT •lfCf fi:f T :q-i::i:<fl ~ ~ ~  itfrr-

~~ <ifiiT ~~  ~ ~ ~ l:t<fl ~~~ qq-;:f-

ite 1fiT Cf.TJ:l" ~ ~~  ~ I ~a r ~ t 

~~r~rr ~ t ~ ~ ~  ~  ~r ~ r~ ~tr 

Gila ifi) ~  ~  it ~ S  ~ ftf) ~tr ~ 
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~ ~ tt ~ ~  it \ifT 't1ii Cfi'T ~  

~ ~ ~  ~ ~  ~tr  r t ~r t  ~ r 

~ ~~  ~  ~  ~tr ~ u m trr ~ 

~  ~~r ~ ? 'AT\if aifi 'Arcr ~  cn:rit. 

u t~ ~  cni:t ~ f\if ij<fiT rraT\if T ~ ~ 

fer. ~  ~ al ~  ~err ~  ~  ~ 

~ ~tr~t r ~ ~ ~ a t ~ tfltr errr <FT 

tr ~ ~ ~ r ~ ar iifr ~~r ~ 1 

~~  ~ ~ ~ it ~ ~ t  

~ t t ft:cr CfiT ~ra ~  \3"iiifit 

ij'6:fll"ffi' ~  C!'IT<tl ~ iifT r~ ~tr  ~ 

~ trri. r~r ~tr r frrtricr ifi"{ ~  r~t 

'1Ttf ~ ~ ~trr  Cfl'T irt ~ 111 tr~~ r 

~  ~  I irr\if ~ ~~ ~ ~  '5fl t ~ 

iil<rTa-~ \3"1'Cfi"T ~  ~r~ ~ tcr'{R 

~a  ~ 'fR '1« q ~ ~ ~ ~ r  <fir e t ~  

u 1-2 ~ ifiT &1 irrttnr ~  r t 
\ifiiff<fl ~  :q'f\if q"{ ~ c?:t"ftfHT t~r 

~rr  cnl1Tff ~ I 'lf\if ~ ~ 

~  ~ ~  ~  ~ t ~  

r~ ~ ~ r~ ~ ~  ififff ~ f ~ t 

cfiTU'f"{T CfiT ~  ~ a  ~ ~  ~ ~ 

Cfll'UiriT CfiT ~  ij' 1-2 ~ ~ Cfl'T ~  

WfTtfil r~ qrnr ~ 'ifiilf111 ~ f;:rmcrtfl 

qmu \3'ij'fr fl"<ifl"TifT WfT'liT ifilHR ~ I 

_ ~r ~ r ij if" ~  T ~ frnricr Cfir 

~ ~~  ~ rr :qrf ~ I ~  ~ ijCfi 

arrq ~  r~~ ~~ ~ a r  SJIT t~ ~ 

tm'fT it; ~rer it ~ ~~  ail" a'lti' ~ 

· ~  ifiT '1'1if e ~ r ifiT oT<fl rr(T ~ 

tt ~ rr I &T ~  ~ ~ ~ ~~ ~  'ilt 

IT;f)i! ~ I fl"rfll'T;r ~  u ~r  AiT t ~ 

err~ f'1ll'To'f11 ifiT ~  ~ 1 ittr'T Cf\lf ~  

t ~~ ~ ~ ~  at~ it ~  & I ~ ~ ar 

cr) ~~ t ~ l:tCfi r~ r~ ~~ if:f GfTCT 

;:r@ij"f.qa'f 1 M'ilirr r~ r fcrR!cr fanwr if \;l'T 
~~ antzm, ~  sr+r!Cf :qr( ~ ~ ~ 

~  tVus CfIT ~  lH t ~  ~ ~  

lTr ~  rirfalft CfIT ~ lfi'{ 'lf fi<fi ~  

qa:r tfi"{;r err~ timt CfIT ~  m ~ ~  

~ t  tf <H ~~ crR° ~ ~  ltiT QT lTT 

~rtr rrr~~ tfi'T S ~ r ~  ~  ~ 

'fT11 ~ r  it;' fQcr Cfi"'r csrrn ~r ~  1 

~  'lail :q;:a: r r~~ ~ r rr ~ ~ r ..... 
ctr ~r r ~ t t  \3''f ~  Cfit ~ 

~r  if inf qCfi ~  ~ a  ~ I ~  i:f' 

~ ~ r \3'(tl"ra:'l Cf,\ t~ t, r~ r ~r ~r 

~~r it ~ t ~  ~ m ~  ~ r :q-

~ r ~ ~ r r cr.r ~ er Cfi{ff ~ 1 

~ r~ "'J:fi=flrt e ~  ~~t t ~ ~ t 

61'q;°( q- ~r~ ~  ~ ij'T'i 'IT 

lf\iff ol) ~  'QT ~ I if ~ '1fffi ~  

~  ~ ~  ~~  ~tr  ~ 

~ a ~ ~ ~~ qtrr ffir ~ I ~  ~  

=tlt\ift <flt ~t ~~ ~ ~  ~  ~  

~ ;:rrfcr ~  ilitifi" ~~ Eli ~ r ifi) 

'6lfl'l it "{tcra g"Q; ~  Q.Cfe ffiift rqrf6:1J: I 

tt«T ci_Cfc for{l'U ~t ~ 9;.Gr'Tttfcrir) ~  

~ r ~r ~  ~ ~  q-\ ~ 

S ~ t~ rr ~ t ~ =tflc q:ta1 ~ 1 

~ er :q-~ ~  ~  ~~ ~  T ~ fifi 

ti« tr1=t q"fe 'liT 'AR ij'T=t ~~ ~  tfiT 

~ ~ ~~  ?{'ff fcrUtT ~ te  t I 
MR. CHAIRMAN : Please limit 

your speech to 5 or 7 minutes, Mr. 
Moo] Chand Daga. 
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'1T tt"'•'• wtm : ~r  It ar~a 
'1)'1' ~  iil<a. 'l'T I 

.. .. ~  ••• 

'lT t rtt~ ~ ~  : ~ 'ATCf· 
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~ qi: (;ITT G:l. 'ff I 

~ t  c:r ~~  : <fttT i{) trrrr, 
t ~  ijff ? 

'lT r ~ a~ ~ : ~~ ~ 

CfTllTu ~ 11t m ~rrt t , 

. . ~  .... 

~ i:n•r:efiq ~ rr  : ~ rr r a \ifT, 'J;J"GT 
" 

GT(; err ~  if(;of ~  ~~ iift 'tiifTCfTG: 

~terr ~  ~ t tr~ if(;af ~ 1 
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~  ~~ I 

~  ~ ~t  : ~ ~  
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rrr~ CfiT \ift tf'{'1\if trr, \3'B"CfiT ~ r ~r 

ifQ:T ~ qTllfr I 

''Ownership and control of the 
material resources of the community 
are so distributed as best to subserve 
the common good and that the opera-
tion of the economic system does 
not result in concentration of wealth 
and means of production to the 
common detriment." 

~  ~r \111' ~  ~ fifi g:-irif \if) 

~  Si'1TlTT a ~ GfT ~ ~ r t  
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~ ~ ~ «inf it I ~tr  ~ ~ tli:fli 

CfiT qf '{+fT'lT li\T tllf+f; lt ~ ~ a  ~ I 

t~ ~  B'G:i=f lt Q;Cfi r ~  ftfi!fT qr I \;tf 

qCJa P;;JT fQTcr ~t ~ fcrfq r ~r ~  ~ 

~r ~ B"+rrcrfcr ~~ r  \ifT f ifi ~  qCfCf 

CfG ~ 9;fHJT'l ~  ~~~ ~ ~ fCfi 

ijllTU ~ ~  'fT flfi ~  ~ ~  

CfiT ~ ~ r rrtr q , tr'UGr CfiT tl'"(TGTT f 11i 
9;i)'"( 9;flff '{ "1T ~  fl:rc ~ I ~ 

~ ~ irT1'T\if CfiT qr '1.1"T"{ ID\if ~  ~  

B'T ~ ~ ifiT ~ ~  ~  1fiTU!J 

~ f Cfi 'l' ijf ~ <tilt T 'l)+!'f 9;f Cf<fT ~  

!l;f Tlr Gf?ZTCH ~ I 

l!>ft ;:rtulfvt ~  ~  1 mq <ti) 

r ~r r ~ Cfir ll1Cf.T Cfi41r ifQ:T r~r 1 

~  ~ :q.-q '111TT : if ~  Gfrf<l"T 
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rr~r ~~err~ 1 ~~ rJ)Cfi\T ;r@ ~ 
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• [ P..TT ~~ l'f1TT] 

~r~~ ~ ij'if CfiT ~  ~ gQ; 

ifrttfl"lIT 'il-

1972 1978 

Cfi\Tt' ~ 

~~  589.42 !171.15 

cm 641.93 1102.11 

~ r 183.74 317.86 

(flq-'{ 136.16 244.06 

~  f.=rtit 121.45 299.57 

tt ~ 225.26 220.86 

~ ~ ~ t~ it iifm•nif ifi ~  ~ r 

~ iill'J(IT Uiflf rr~ ~ rrr 1 ~ ~  

a~ « ~ ~ t  f<fi ~ ~  it mti if ~ 
Sfl'ifl\ifr« ~  ~ lt ~ rq)'\ 'fTrn: fif.l{ 

if.) ~r ~

"The Central Government may by 
notification in the Official Gazette. 
direct that, subject to such terms and 
conditions as may be specified in the 
notification, all or any of the provi-
sions of section 21 shall not apply to 
any proposal in respect of an indus-
try or service specified in the notifi-
cation." 

~  Cf ~  r ~ '1'N ~ \;ff ~ ~ I ~ 

~  ~  it ~  t~ ~ t 

~r •t l!IT ~  ~r ~  ~ rr ~ 3 tn:ij;:c 

~  +IT rr~ ftl\:faT t, ~~  ~  ~  

l'f c,lf ~ ~a Cfi) ilq;T;r \;ff ~ ~ I ~ 

~ ~ ~ t  r~rrrr ~ ~ ~ f<fi 
~ r  Cfi) ~  T ~ ~  ~  ~  CfiT 
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~ I 'J;ff\jf ~~~ rr t ~  ifi 

~ it $fi=rm if ~~ ~~~ ~ t 
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The rich is becoming richer and the 
poor is becoming poorer. 

~  ~  ~ ~ 5 ~ ~ 

tr ~  «llTCCf ~  rrf ~ ~ ~ ~  ~  

q:qifffflf lfl\if;:i"T rq'{:f t~ t ~ r ~~ 

~  ~~er im ifiT ~r t t1'n: m:rcr ~ tt 



385 M. & R. Trade ASADHA 29, 1904 (SAKA) P. (Amdt.) Bill 386 

~  ~  'flfT ~ rn ~  ~ ~  

~  iflt'T ~ I ( 1q"& M } m'I' it;' ~ rra it>' 

\i!) ~ t  ~  ~ ~  if ~ ~  ~ I 

~ rr ~~ ~ ~ srq;ft ~ «irr:cr 

Cfi°'CfT ~ I 

SHRI CHIT f A BASU (Barasat) 
I rise to oppose this Bill because this 
amending Bill, if enacted, will 
actually negate and defeat the very 
purpose for which the parent Act 
was made. If you go through the 
objects of the parent Act, that is, 
the MRTP Act passed in 1969, you 
will find that it has been stated 
that it is an Act to provide that 
the operation of the economic 
system does not result in the 
concentration of economic power to 
the common detriment, for the 
control of the monopolies, for the 
prohibition of. monopolistic and 
restrictive trade practices and for 
matters connected with and inci-
dental thereto, 

M y firist point is t ~t t ~ very 
object of the MRTP Act 1s gorng to 
be defeated and is going to be 
negatived by this a e~d  Bill. I 
think you should give a proper 
thought to this. Why do I say so ? 
I do not say, nor do I claim, 
although be may claim, that the 
Monopolies ~ d e tr t ~ Trade 
Practices Act 1s sufficmtly anti-mono-
polistic. It is not adequately anti-
monopolistic. It is a feeble Act: It 
is a weak Act. It cannot effectively 
fight the monopolies . ~  are 
growing to-day .. But 1_n spite _of 
this weakness, rn spite of its 
infirmness, in spite of its lacunae, 
it has certain teeth to bite the 
monpoly ~ e  T_he ~ a  
object of th1R amendmg Bill 1s to 
remove that weak and feeble teeth 
in the original Act. 1 herefore,. it ~  

a retrograde stap. ~re  ~re  1t. is 
retardation. Therefore it is nothmg 
but a slide-back from the original 
position taken by tbe Government. 

It is also nothing but an anti-
clockwise movement. Where it is 
necessary to have more strength and 
a more stronger Bill with more 
stronger teeth i!l the MRT P ~t  the 
Jittle teeth which we have 1n the 
ex.isting MRTP Act are being sought 
to be eliminated and removed and 
removed effectively. 

You look at the Bill. Clause 5 of 
the Bill exempts certain proposals 
from being examined by the Govern-
ment and the MR TP Commission 
under Sec. 21 and 22 of the MR T P 
Act. Therefore, all the propos&ls 
which are to be placed before the 
Government and the Government 
may place them before the MR!P 
Commission for further expansion 
etc, etc. as provided under Sec. 21 and 
22 of the original Act, by this amend• 
ing Bill, those pr.oposals and those 
industries are being exempted from 
the purview of Sec. 21 and 22. 
Therefore. those proposals will not 
be examined by the MR TP Com-
mission nor even by the Govern-
ment. Therefore, the little teeth 
that it had in the original Act to 
scrutinise and examine the proposals 
for further expansion etc. are going 
to be eliminated by the amending 
Bill. 

I have, therefore. made out my 
point that the objective of t_he original 
Bill is being defeated by tlus amend-
ing Bill. Sir, a claim is ad~ by. t~e 
Hon. Law Minister that this Bill is 
the product of the Sachar ~
mi ttee's Report. He may claim ~ 

t0 some e.xtent. But, the Sachar 
Committee' made wideranging sug-
gestions including this particular 
thing. He bas chosen a very small 
thing. But. what about the other 
recommendations ? I would only 
mention two things because I have 
not got the time to · discuss all the 
things in detail. 

The Sachar Committee recom-
mended that the expression 'all inter-
connected undertakings and the samo 
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fShri Chitta Basu] 
management' be redefined. For 
instance, let us point uut that under 
the existing M. R. T. P. Act, you 
know, Sir, tbe TELCO, the 1 ISCO 
of the l ata Mills are not included 
in the Tata Groups. T bat is e a ~e 

the existing law defines this particular 
expression 'inter-connected under-
takings or said management' in a way 
which keeps the big blocks of the 
companies a way from the Tata 
Groups. I think you may recall 
that about 23 concerns which were 
mentioned by the Dutt Commission 
which should be included in the Birla 
Group have been kept outside the 
purview of the M.R.T.P. Act because 
of the definition given to the expres-
sion 'all inter-connected undertakings 
and the said management'. 

SHRIMATI GEETA MUKHER-
JEE : There are 49 such companies. 

SHRI CHITA BASU :  I stand 
corrected, Madam. Therefore, the 
Sachar Committee recommended 
that there shou Id be a redefinition 
to the expression 'inter-connected 
undertakings and said management'. 
Sir, the Law Minister has not accepted 
that recommendation. Instead, he 
has taken some thing which further 
strengthens t he monopolistic trends 
in our country. 

Sir , the Sachar Committee also 
-suggested that proposals should be 
-compulsorily referred to the M. R. 
T. P. Commission if they come from 
the dominant undertakings for the 
manufacture of goods. provisions or 
services. All such proposals should 
be·compulsorily referred to the M. 
R. T. P. Commission if they involve 
i n  a capital outlay of Rs. 5 crores. 
1 he Sachar Committee suggested that 
all proposals in respect of which 
objections have been raised or where 
more than one application has ~ee  

obtained, should be compulsorily 
referred to the M R. T. P Com-
mission. · There was a certain safe-
guard that was suggested by the 
Sachar Committee. But, that recom-
mendation has not been taken 

because that really goes to some 
extent to bite the monopoly houses 
and restrict the trade practices. 

In that connection, it is also neces-
sary for me to point out how the 
M. R. T. P. Commission earlier 
recommended that before the Sachar 
Committee Report. It was found 
that during the period from January 
l, 1974 to June 30, 1978, of the 336 
applications under Sections 21 and 
22, as many as 311 applications have 
been disposed of by the Government 
without consulting or without 
referring to the Commission set up 
voluntarily by the M. R. T. P. Act. 
It bas not been taken into confi-
dence. They have taken their 
own view or they have taken their 
own decision and the M. R. 1. P. 
Cornmissio11 has not been allowed to 
play whatever feeble teeth it has. 
Therefore, Sir, by that way, the 
Government satisfied it self and gave 
concessions after ·concessions and 
gave scopes after scopes to these 
dominant unclertakiugs to expanJ 
which resulted in the concentratio n 
of wealth in the hands of a few. 
I shall come to t hat later. 

Sir, in respect of Mahindra and 
Mahindra case in i 979. the Supreme 
Court indicted the Central G overn-
ment. It says : 

"1 he central Government betrayed 
total lack of concern for the proper 
constitution and functioning of 
the M:. R. T . P. Commission and 
complete neglect of its statutory 
obligations." 

Sir, some aspects have been men-
tioned by Shrimati Gceta Mukherjee 
but it is very important to know 
that Government did not take into 
account the importance which is 
attached to the M. R. T. P. Com-
mission and M. R. T. P. ~  
has been relegated to the background 
and the Government took its own 
de ~  and the decisions have 
always been in favour of monopoly 
houses. I would not like to quote 
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further but because of this policy 
the monopoly houses have been 
strengthened. There has not been 
any reduction in their profits, divi-
dends and sale . On the contrary all 
the monopoly houses have increased 
thei1· strength . The figures available 
wjth me show that in the case of 
top 101 private sector giants the 
total assets increased by 18.8 % in 
1980-81 compared to the 15. 5 % 
increase in the previous year. ·r here 
was increase in net worth by 13.2 % 
compared to 10.9 % and net sales by 
20.3 % compared to the ea rlier 15.5 %. 
Sir, I know, the Hon. Minister 
is conversant about these facts but he 
claims that the trend towards mono-
polistic growth has been stopped 
whereas the figures show that there 
has been inordinate increase of 
wealth in the hands of monopoly 
houses. On the other hand it has 
been our constant charge against the 
policy of the Government that th!!y 
are encouraging multi-nationals. 

Sir, I want to give only one 
example. I hope you remember 
the Hathi Committee recommenda-
tions. 1 he Hathi Committee conclu-
ded and I quote : 

" T he continued presence of the 
highly profit motivated multi-natio-
nal sector can but promote only 
the business interests of this sector. 
T heir presence in T nd ia, as a part 
of t heir global effort to capitalise 
on human sufferings, in an organi-
sed manner must, therefore, cease 
as early as possible." 

16.58 hrs. 

(MR. DEPUTY SPEAkER in the 
Chair] 

The recommendation was that they 
should cease to exist in India. What 
has been the policy of the Govern-
n tent during these years. 

Regarding the licensed capacity 
the new drug p olicy stipulated that 
the highest production actually 
achieved in the three year penod 
ending March, 1977 would be regu-
larised. Subsequently, it was further 
liberalised in October, 1981. All 
existing capacities as on September,. 
1980 were regularised violating their 
own pronounced policy. FERA 
and MRTP drug companies have 
been pe:·mitted a 25 % increase over 
their licensed capacity under certain 
conditions. Do these facts show that 
you want to control the multi-
national corporation or d o these 
figures suggest that you are giving 
more and more concessions and you 
have takeo a policy which further 
strengthens the multi-national corpo-
rations. You do not want that 
multi-national drug companies should 
be ended. Rather you want to 
further encourage them. 

17.00 hrs. 

Sir, this amendment is not merely 
an amendment by virtue of the fact 
that G overnment w nts to increase 
produ ctivity in the Productivity year. 
It is nothing but a by-product of 
the wrong policy of the Government 
which has brought utter ruin and 
disaster for the nation as a whole. 
I am certain that this disastrous 
courses has been undertaken by the 
Government on the advice of the 
World Bank and the IM F. 1 he 
advice of the World Bank and the 
IMF is that more conce sions should 
be given to the multinationals and 
monopolists; there should be reduc-
tion of the role of the public sector; 
there should be private-public sector 
managemeat tie-up; there should 
be export drive and import substi-
tution. These are the basic features of 
the recipes recommended by the World 
Bank and the International Monetary 

· Fund. You are only serving their in-
terests; you are bound to serve their 
interests as usual. By following this 

,. advice you have brought the entire 
-economic system of this country 
under the tentacles of the World 
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Bank and the IMF. On the econo-
mic issues we cannot remain obli-
vious to the linkages and the global 
strategy being followed by the World 
Bank and the IMF. This Bill is not 
merely an innocent Amending Bill 
but it is the product of such a dis-
astrous economic policy which the 
Government has been pursuing. So, 
having regard to the situation in its 
totality, [urge upon Hoo. Members 
of the House, including those 
sitting on the other side .of the House, 
that, if they want that concentration 
-0f wealth in the hands of a few 
should be done away with, if they 
want to safeguard national interests, 
if they really remain loyal not to 
any individual, but to the Constitu-
tion, then there is no other way left 
for them but to reject the Bill lock, 
stock and barrel. l oppose the Bi 11 
and 1 do hope that the House will 
take the appropriate decision to 
reject the Bill. 
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B"<i: ~ t ~ [HT r~~  ~~  Cfii:fT 

~ ~~ <fir ~ rr  rirr Cfir ~~ ~  1 

~  \3"i=Q ~ tr arn: ~ ~ itiT 

~  

~  CZ:ff ~ra <fiT ~ r~a rr~  ~  

~r ~r  f<fi ~ ~ ~ r ~ ~~ ~ 1f"{Tar 
~  CfiT ~  ~a  a~r~r r mci'c ii" 
~ t r ~  tJ:tfi r~ fcrc: \ifri:; ~ ~ 

~ ~ ~  ~ t  Cfi"{f¥ ~r Cfl'T tfTcT 

~  I ~tr ~t  ~ ~ ~ f Cfl ~ a ~ 

ctlT t ~  <fiT ~rrr  CfiT ~ ~ ~ ~ 

~t  ~ ~ t ~ ~r~ ~ t ~t en) 
f ~r ~r~ 1 aflT Q:'l ~  ~ ~ 

t ~~ ~~  ~ ~  ~ r I if ~ ~ 
l'fi\a'T ~ fen ~  qq:)c{ir ~ r  ~r~ t 

f <l1 lfl'[ ~~  f ~ ~ t t ~  ~ r ~  I 

PROF. MADHU DANDAVATB 
(Rajapur) : Sir, the Bill that has 
been placed before the House for 
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consideration is really a logical 
corollary of the new statement that 
has been made by the Minister for 
Industry regarding the Jiberalisation 
of the licensing system. I tbink if you 
take both these two together, the 
statement made by the Minister for 
Industry and also the Bill as has 
been placed before us for considera-
tion. Both, together, really represent 
the process of skidding back. It is 
not tbe Government that works ; 
but it is the GovernmeGt that slidfj& 
back. And that exactly is the 
purpose of this Bill. · 

As far as the Directive Principles 
of State Policy, and also the 
Preamble of the entire MRTP Act 
of 1969 are concerned, it is extremely 
clear that though it is supposed to 
be MRTP Act, one of the important 
aspects is to ensure deconcentration 
of economic power that works to 
the common detriment. And very 
often, this particular aspect is t0tally 
f org0tten. 

Not that this Bill is not we1comed 
by big houses. They have their own 
reservations, because they want 
more liberalization ; but all the 
same, to choose between the two 
evils, they have accepted this ; and 
they have welcomed this. he 
welcome statement by FICCI's 
president is an indication of that. 
They welcome this for the very 
simple reason that whatever they 
have done illegally over the last few 
years, will be lega1ized with the help 
of the Bill that has been brought 
before this House. 

If you carefully go through the 
assets of various iudu strial houses, 
you will find that some of them have 
illegally increased their capacities in 
the past few years. And always the 
rational argument put forward by 
the protagonists of big houses is: 
··We are interested in the growth and 
development of the country." So, 
they say that this Bill will be one step 

forward, to ensure the process of 
growth and development in the 
country; and they always quip : 
''What objection is there from the 
radical elements to this particular 
Bill, when it is going to help the 
process of development and growth. 
in the country ? Do you not need 
more productivity ? Do you not 
need more emp1oyment potential ? 
Don't you need a higher rate of 
growth ? If Government is going 
to increase our capacity, what exactly 
is your objection ?" 

Here, Sir, I must register our view 
very strongly. Not that we are 
opposed to developmental activities. 
We want the rate of growth to 
increase. We want the e:ii;;pansion o f 
various industries, but we don't want 
that the expansion of industries 
should be the monopoly of only a 
few industrial houses. We want 
some sort of a balanced industrial 
development in the country. 

We always claim before the inter-
national forums that we are the land 
of Gandhi- I am referring to Mahat-
ma Gandhi. When we refer to 1he 
legacy of Mahatma Gandhi, we have 
always been insisting that in our 
country, we must have a healthy 
and proper balance between cottage 
industry sector, small sect  r and, of 
course, the large scale industries. 
This particular balance is needed for 
more than one reason. It is not merely 
to create more employment potential 
in rural as well as urban areas, but it 
also ensures an equitable distribution 
of wealth and economic power in the 
country, so that there is no concentra· 
tion of economic power and wealth in 
the hands of a few. That also is an 
equally important and laudable· 
objective 9f our economic policy. 
And that 1s the perspective which 
Gandhi Ji put forward before 
the ~r ~  This perspective of· 
Gandhi ~ is wholly being destroyed. 
The spu It of self-reliance is being 
c:ompletely de_stroyed. 1 he egalita-
rian approach 1s complete1y demolish-, 
ed. And there is going to be a 
greater concentration of wealth in 
the hands of a few. 
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We are not opposed to expansion 
as such. We are not opposed to in-
crease in the rate of growth, We are 
not opp.osed to developmental acti-
vities. We want relaxation of certain 
policies. But the relaxation must be 
such that the relaxation for one 
does not mean rigidity for someone 
else, and food for one does not be-
come poison for the other. '1 hat 
exactly is the perspective which 
Government must adopt. 

I am compelled to say 'that when 
they are trying to redefine the featu-
~e  of dominance, when they are try-
ing to relax the provisions of the 
. Act which is already· laid on the 

tat t~  when they are trying to 
liberalize the p olicy so as to give 
greater concessions to the industrial 
houses, when as a result of this we 
are going to throw the entire core 
sector to the big houses and FERA 
companies-in that case, the small 
sector is bound to suffer. And though 
you can derive tbe satisfaction that 
t~e rate of growth may go up, indus-
tnal production may go up, some 
industrial houses may be able to 
produce more, anJ they might be able 
produce more for export also, at the 
same time, they will have to tdke 
note of the fact that the opportunity 
that is avai I able to other sectors to 
develop-they will be robbed of 
that opportunity; and it is only at 
the cost of the small scale sector that 
the big indu<ltrial houses will try tu 
grow ; and it is exact I y here that we 
are opposed to the spirit of the entire 
amending Bill : and it is that aspect 
that is to be taken note of. This BiH 
wiH ultimately affect the dilution of 
the powers of the MRTP Commis-
sion also ; and as I said earlier, it 
will open the entire core sector to 
the FERA companies and also to the 
large industrial hou scs. 

.MR. DEPUTY-SPEAKER : It 
will go against the Mahalanobis 
Commission Report also. 

PROF. MADHU DANDAVATE · 
It will go against it because of t ~ 
very perspective of the deconcentra-
of economic power ; and there-

fore. I say that all the laudable ob-
j ectives will be completely destroyed. 

When the last budget was presented 
to us, fortunately, a number of 
documents were circulated to the , 
Members of Parliament ; and in one 
of the important documents, I would 
like the Minister of Law, Justice and 
Company Affairs to go through the 
statistics that have been given about 
the cases that have been referred to 
the ivIRTP Enquiry Commission in 
the decade from 1971 to 1981 and 
you will find that in the course of 
tltese l 0 years, 1971 to 1981, though 
there is an enabling clause by which 
the cases can be referred to the 
Government, unfortunately, there 
is a lot of discretionary power ; 
as a result of that so many deserving 
cases on which public debate 
has ta ken place, they were never 
referred to the MRTP Commission 
at all. So, even when there was a 
provision, we li11d tbat a number of 
cases was not referred by the Govern-
ment to the M RTP Commission at 
all. And now wjth the new Bill 
they have given on a silver plate new 
relaxations and new concessions to 
the industrial houses and with all 
t hat they will talk about decocentra-
tion of economic power, they will 
talk ~ decocentration of wealth; and 
you will find the very basic objective 
of industrial policy will be destroyed. 

As far as the Sachar Committee 
Report is concerned, they have made 
certain relaxations and they have 
recommended certain relaxations but 
o_nly in the case of substantial expan-
s10n and growth in assets due to 
replacement, modernisation and ins· 
tallation of balancing equipment, as 
my colleague, Mr. Somnatb Chatterjee 
has rightly pointed out. Now the 
~ er e t will put out of the pur .. 
view of the MRTP Commission units 
that will be producing goods for 
national priority, the so-called national 
priority and for export. You will find 
that th.e ~ t re scope will be expanded, 
the ongmal scope will be expanded. 
The Sachar Committee Report was 
welcomed by various sections and 
especially the progressive sections 
hacl welcomed the Sachar Committee 
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Recommendations very well. But, 
unfortunately, the loopholes that 
were sought to be plugged on the 
basis of recommendations of the 
Sachar Committee--if you go through 
the various proceedings of the Parlia-
ment-you, yourself was a Member 
of Parliament at that time-you will 
find .that various Ministers belong-
ing to different parties had repeatedly 
assured us that these recommenda-
tit>ns of the Sachar Committee will 
be properly scrutinised and examined 
and they wiJI be effective]y imple-
mented. 

e~ you give a reply to the 
debate, I would like you to make a 
pointed reply to our queries whether 
it is true are ·nor that the Sachar 
Committee had made certain 
recommendations. We were 
assured that they will be gone 
~ r  carefully · and effectively 
implemented, but in spite of that, 
these provisions of the Bill run 
completely counter to the basic 
structure of the Sachar Committee. 
I am sorry to use the words 'basic 
structure'. He does not like that. 
I know it very well. I hope that the 
basic features of this particular 
Report, whether they are destroyed 
or not, about that I would like to 
have an answer from him. The 
Sachar Committee had pointed out 
a number of JoophoJes and recom-
mended that those loopholes should 
be closed. On the contrary, what 
the mover of this Bill has done is that 
instead of closing down the 1oopho1es 
he _has widened the loopholes through 
which even an elephant could pass. 
That is how they have tried to muti-
late even the existing MRl P Act 
altogether. Therefore, I feel that 
as far as this Bill is concerned 
this will not solve the problem of 
development; it will create a new 
imbalance between the smal1 scale 
sector and the large scale sector. 
It will again throw our core sector 
open to the big industrial houses and 
FERA companies. It will lead to 
more and more concentration of.eco-
nomic power. It will, not only not 

close any of the former loopholes in 
the MRTP Act. But it will widen the 
loopholes and that will mean more 
relaxation to the industrialists. The 
consumer will not gain, the common 
man will not gain, small scale indus-
try will not gain, and to that extent the 
developmental activities of the coun-
tries will also not gain, and as a result 
of that all that will happen, is, more 
concentration of economic power and 
further strength to the industrial 
houses in the country and that is the 
reason why I would repeat what I said 
at the time of opposing the introduc-
tion of this l3i11. Normally, I do not 
flippantly oppose a Bill at the 
introduction stage. Unless one 
strongly feels that the very basic fea-
tures of our economic policy are being 
mutilated, one would not oppose 
any financial Bill at the introduction 
stage. I opposed it for the reasons-
! do not want to repeat-, but I will 
only reiterate what I have said at the 
time of introduction stage, and I hope 
he will take note of our opposition 
and try to reply to the points that I 
have raised. 

MR. DEPUTY-SPEAKER : Now, 
the Minister will reply. 

SHRI JAGAN NATH KAU-
SHAL : Mr. Deputy-Speaker, Prof. 
Madhu Dandavate has said that he 
opposed this Bill even at the introduc-
tion stage. That is true. I replied 
at that time and I repeat ·now that 
this opposition is based on a misap-
prehension and misconception of the 
provisions of the Bill and I am sorry 
to say that if my friends sitting on the 
Opposition Benches start with a sus-
picious eye, start with a jaundiced eye, 
obvious1y even straightforward 
legislation will look to them jaun-
diced. 

SHRI SOMNATH CHATTER-
JEE: Many of your Members are also 
suffering from jaundice. 

SHRIMATI GEETA MUKHER-
JEE: Not expressed, though. 
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SHRI JAGAN NATH KAU-
SHAL: Now, what I say is this. In 
order to judge the intentions of the 
Government underlying this Bill, may 
I request the Members, not to travel 
beyond the scope of the Bill ? The 
scope of the Bill is very restricted. 
We have said so. Everybody knows. 
This year has been declared as the 
Year of Productivity. We want 
more production. Now, every Mem-
ber has said-they will not quarrel 
with the laudable aim of the Govern-
ment that they want more produc-
tion.' Now, the that point ultimately 
arises is this: Does this Bill help in 
getting more production ih the 
country ? If it does, then, surely, 
there cannot be any basic objection ! 

Now, the objections ~ arc being 
raised over again and agam are ac-
cording to them, that the assets of the 
monopoly houses, the large houses 
and the so-called dominant houses, 
are increasing, day by day, and 
therefore, that it is an indication that 
we are again trying to help them. 
Now, I will meet this objection a~ to 
how much their assets have nsen 
and whether that is an abnormal 
growth. That argument, I am going 
to meet in a second, but for the 
moment I m;iy only say that the one 
feature to which objection is taken by 
the Members on the opposite side is 
that the executive Government is as-
suming powers to themselves, to de-
clare certain industries to be out of 
the purview of the ~ t  I can .quite 
agree if we allowed it as an abntrary 
discretion. Then, surely, you can say, 
"This discretion you might use arbi-
trarily with a discrimination in 
favou; of large Houses". 

Now, may I bring to the notice of 
Hon. Members, and I hope each one 
of them has studied it, the indications 
that are given in the Bill itself. Now, 
there are two types of industries 
which will ultimately be notified. 
Those two types of industries are-
1 am reading the proviso-

"No industry or service shall be so 
specified unless the Central Govt. 

is satisfied having regard to all re-
levant factors that it is of high 
national priority". 

It is not left vague at any stage. Then 
the power we have taken to 0':1rselves 
is ultimtely control by Parltament. 
We will come before Parliament im-
mediately after issuing the notifica-
tion. We have said that every noti-
fication issued under this Bill will be 
placed before Parliament. . Parlia-
ment will have the power either to 
scrap the notification completely or 
modify the notification. So, the 
control is that of Parliament. The 
whole thing is not left to the executive. 
An indication is provided of 'high 
national priority'. When the Govt. 
feels that it is a matter of high national 
priority, it might say that the restric-
tions of the MR TP Act may not be 
applicable in the case of core sector 
industries. The other is export pro-
motion. Nobody quarrels with that 
proposition. But the Hon. Members, 
who have· participated, have said that 
the objective is laudable, but how 
will the Government control and 
check it ? That is the only objection 
which has been raised. In the case of 
export proniotion, we know that 
only those goods can be exported 
which have a market in foreign lands. 
Surely, we are not going to export 
every thing which is not acceptable 
there. The machinery of the Govt. 
will obviously be there to check it. 
If we ultimately find that this experi-
ment is left with some loophole, we 
will come before Parliament to say 
that this experiment has not succeed-
ed. In the present Bill, we have tried 
to plug one or two loopholes. We 
have tried to tighten the control. 

It is unfair to say that the provisions. 
of this Bill are meant totally for the 
benefit of the MRTP houses. Now, 
the two loopholes, which have been 
plugged, have been welcomed by all. 
So far as the Sachar Committee Report 
is concerned, all the Hon. Members, 

who have spoken from the 
Opposition, have put one question to 
me over and over again as to why 
the Government is not bringing 
forward a comprehensive Bill. 
I have given you an a ra ~ 
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in my introductory speech as 
also . in the Statement of Objects 
and Reasons of this Bill that a bigger 
Bill is under preparation. I am 
going to come before the House sooner 
than you expect with com-
prehensive Bill. But so far as aug-
mentation of production is concern-
ed, why should we lose even one day '? 
The purpose of this particular Bill is 
only for the purpose of augmenting 
the production. No section of the 
House is quarrelling with that pro-
position. As Shri Jagannath Rao 
bas said, you will be at liberty to dis-
cuss the entire economic policy, the 
entire MRTP Act when a compre-
hensive Bill comes before Parliament. 
1 still feel m all humility 
that there is very little to quarrel 
with the Bill as it stands. 

The basic feature of the Bill is that 
we are lowering the dominant 
criterion from one-third to one-fourth. 
Everybody welcomes that. We are 
plugging the loophole that except 
dominant houses, all ·others can' 
produce unlimited number of goods 
if they are of same and similar quality. 
We arc bringing those houses into the 
net of this Act. Everybody accepts 
it. Now, if we help those mills 
which are obsolete, growing sick every 
day, to bring forward renovation and 
modernisation, are you q uarrcJJing 
with it.? If you pern_1it those people 
to contmuc wilh old, sick and o bsolete 
mac:11inery, surely they arc going to 
be sick. Th1,; moment a mill becomes 
sick, there is going to be retrenchment 
and closure. Then at once, a cry is 
raised and rightly too, to take over 
this mill and nationalise this mill. 
~  ~ d . e~ er t go on 
nat10nahsmg sick mills, sinking tax-
payers' money in these mills ? If 
tbey are ready to modernise the indus-
try, why not permit them ? So, 
please do not look at every step we 
take with a suspicious eye. · 

Shri Chatterjee said that we have 
not tried to define "modernisation" 

or "replacement", although we have 
tried to define what is known as 
"balancing equipment". I thought 
that modernisation does not require 
definition. When obsolete machinery 
is replaced .... 

SHRI SOMNAT H CHATIER-
JEE: What about modernisation re-
sulting in increased production ? 

SHRI JAGAN NATH KAU-
SHAL: Increased production is wel-
come to us. 

SHRI SOMNATH CHATIER-
~  They exceed the licensed capa-
city, exceed the permitted capacity 
and they are out of the net. 

SHRl JAGAN NATH KAU-
SHAL: l am aying that increased 
production is welcome to us. I 
stand by this  basic statement firmly 
that w e really want more production. 

The other change which we have 
~ t _forward by this amending 
Bill 1s th1s. Jf the licensed capacity 
has no t been utilized fuJJy, if the instal-
led capacity is less than the licensed 
capacity, if any undertaking was 
trying to bring the installed 
capacity in conformity with the 
licensed capacity, under the existing 
Act they have to come to us. 
The present provision says that so 
long a you go on adding to your 
machinery within the licensed 
capacity, please d o not come to us. 
This is  a bottleneck or irritant which 
we have removed. Therefore, within 
the licensed capacity, if a man brings 
forward modernisation, if a man 
brings forward more investment, it is 
e ~ e to ~  go on repeating it 
'.lgam and_ a~a  ; whether you believe 
it or not, 1t 1s up to you. Here I am 
~ d d ~ a very we11-known say-
mg: your f ncnds do not need it and 
the opposition members would not. 
believe it. 

Therefore, what I submit is that 
this is a simple straightforward Bill 
with the idea of bringing forward 
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more production. I hope you are 
not quarrelling with the main feature 
of it. 

PROF. MAOHU DANDAVATE: 
Since you are on the question of 
capacity, I would like to know from 
you one simple aspect. There are 
certain houses which have ilJegaJly 
increased their capacity. Since they 
have illegally increased the capacity, 
they do not show their excess produc-
tion, do not show their excess sale 
and do not pay taxes. They amass 
black wealth. Your legalising this 
illegally increased production would 
really mean putting a premium on 
black wealth that was generated. 
Would you accept that proposition ? 

SHRI JAGAN NATH KAU-
SHAL: I am not accepting your pre-
mise. You are saying they have· ille-
gally produced black wealth. The 
provision of this bill simply says that 
if the installed capacity is less than . 
the licensed capacity, then they are 
permitted to bring up the installed 
capacity to the level of the licensed 
capacity. 

PROF. MAOHU DANDAVATE: 
Do you challenge this fact that ille-
gally the capacity was increased ? 

SHRI JAGAN NATH KAU-
SHAL: .As I said, I will not travel 
beyond the scope of this Bill. 

SHRl SOMNATH CHATTER-
JEE: What about the findings of an 
important Committee appointed by 
the Government ? The Law Minis-
ter is shutting his eyes to it. 

SHIU JAGAN NATH KAUSHALf 
The only criticism that has been 
levelled is that very many cases have 
not been referred to the Commission. 
Shri Chatterjee has given the figures 
for a decade or so. But then the 
question is this. Only those cases 
have to be referred to the Commission, 
which really require the findings of 
the Commission. If you want straight• 

forward cases also to be referred 
the Commission it will not help you, 
it will not help us. 

SHRI SOMNATH CHATTER-
JEE: Does the Law Minister not 
know how long the Central Govern-
ment departments take for disposal of 
even simple cases ? 

And how many visits have to be 
paid and where are the lobbyists 
working, where are the liaison officers 
therefor. 

SHRI JAGAN NATH KAU-
SHAL: Mr. Chatterjee, now pro-
bably the things are proceeding more 
quickly. 

SHRI SOMNATH CHATTER-
JEE: The circulation is better now. 
(Interruptions) 

SHRI JAGAN NATH KAUSHAL: 
As I say, this talking across the table 
will not help us. Therefore, my sub-
mission to the .... 

SHRI SOMNATH CHATTER-
JEE: There are species of people 
called lobbyists, liaison officers of big 
companies here--contact men. 

~~r  'ftmif ~ ( ~~  : m 
~ it ~ ~~r ~ ~ ~  a ~~ 'l'f 1 

gf\' {{)•r.n'f ~  1 ~rt  a) ~~ ~~ 

\jf'J;:ffi ~ ~ !tJTq' lftf ~  .. ff ~ I 

SHRl JAGAN NATH KAUSHAL: 
My submission is that this Bill is 
mainly concerned with only two sec-
tions-21 and 22. 

SHRI SOMNATH CHATTER-
JEE: Clause 22-A. 

SHRI JAGAN NATH KAUSHAL: 
About Clause 22-A, I have replied. 
There, the Parliament has complete 
, control over the core sector industries 
regarding which the Government will 
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come forward with appropriate noti-
fication and it will be the domain of 
the Parliament to accept or not to 
accept. I would, therefore, respect-
fully submit that this Bill should be 
taken into consideration. 

SHRI SOMNATH CHATTER-
JEE: The Hon. Minister said that he 
will come to the question of increase 
in the strength of these big houses. 

SHRI JAGAN NATH KAUSHAL: 
On that matter, if I quote the figures-
You gave the figures. 

SHRI SOMNATH CHATTER-
JEE: We have not invented them. 

SHRI JAGAN NATH KAUSHAL: 
Regarding the figures which you 
gave, you gave the total assets of 94 
big houses increased from Rs. 5,600 
crores in 1972 to Rs. 14,500 crores in 
1980-an increase of about 20 per 
cent per annum. These are the 
figures you gave. 

SHRI SOMNATH CHATTER-
JEE: 10 per cent of them are con-
trolling 80 per cent. 

SHRIJAGAN NATH KAUSHAL: 
Please wait for a second, Mr. Chat-
terjee. Now, I am giving your figure. 
And if the assets are deflated to 
provide for the increase in prices, the 
assets have increased from Rs. 5,600 
crores to Rs. 10,700 crores, an in-
crease of about 12.5 per cent per 
annum. ls it such an increase over 
which there should be all hue and 
cry ? 

SHRI SOMNATH CHATTER-
JEE: Now we have got a new expla-
nation of the increase in the strength 
of the economic power of the big 
liouses. Due to inflation their assets 
are increasing and the purchasing 
power of the common people due 
to _the inflation is reducing. Wonder-
ful argument. 

SHRIMl\Tl GEET A MUKHERJEE: 
Is there an instance of social justice? 

SHRIJAGAN NATH KAUSHAL: 
I would request the Hon. Members 
to bear with me as a I had the 
patience to bear them. 

MR. DEPUTY-SPEAKER:· Mr. 
Minister, you must also furnish how 
many people were employed at that 
time by these monopolies and other 
companies and how many. are emp-
loyed now. That also you can give. 
I want the number only. That also 
you can give. 

SHRI SOMNATH CHATTER-
JEE: Very good question, Sir. 

· (Interruptions) 

MR. DEPUTY SPEAKER: Next 
time he can furnish that also. 

SHRI SOMNATH CHATTER-
JEE: What is the increase in the 
quantum of profit and what is the 
total strength of workmen, and whe-

. ther lesser number are working ? 
(Interruptions) 

MR. DEPUTY-SPEAKER : Par-
liament must know that. 

(Interruptions) 

MR. ·DEPUTY-SPEAKER: Mr. 
Chitta Basu, are you pressing your 
amendment? 

SHRI CHlTTA BASU: Yes. 
MR. DEPUTY-SPEAKER: I shall 

now put Amendment No. 1 to the 
motion for consideration moved by 
Shri Chitta Basu to the vote of the 
House. 

Amendment No. J was put and 
negatived. 

MR. DEPUTY SPEAKER: I shall 
:not put the motion for consideration 
to the vote of the House. 

The question is: 

"That the Bill further to amend 
the Monopolies and Restrictive 
!rade Practices Act, 1969, be taken 
mto consideration." 
The motion was adopted. 
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CLAUSE 2-AMENDMENT OF SECTION 2 

MR. DEPUTY-SPEAKER: The 
House will now take up Clause-by-
clause consideration of the Bill. We 
shall now take up Clause 2. Mr. 
Sudhir Kumar Giri, are you moving 
your amendments ? 

SHRI SUDHIR GIRI (Contai): I 
move: 

Page 2, line 5,-

for "one-fourth" substitute "one-
tenth"(2) 

Page 2, line 13,-

for "one-fourth" ,ubstitute "one-
tenth"(3) 

Page 2, line 25,-

for "one-fourth" substitute "one 
tenth"(4) 

Page 2, line 30,-

fnr "one-fourth" substitute "one 
tcnth''(S) 

Page 2, lines 37 & 38,-

for "one-fourth" substitute "one 
tenth"(6) 

Page 2, line 39,-

for ''one-fourth" substitute "one-
tenth"(7) 

Page 2, lines 46 & 47,-

for "oae-fourth" substitute "one 
tenth"(8) 

I shall speak on my amendment at 
No. 12. 

MR. DEPUTY-SPEAKER: I sha1l 
allow you. 

I shall now put amendments No. 2 
to 8 to Clause 2 moved by Shri 
Sudhir Kumar Giri to the vote of the 
tt ~  

Amendment Nos. 2, 3, 4, 5, 6, 7 
and 8 were put and negatived. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That Clause 2 stand part of the 
Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

CLAUSE 3-AMENDMENT OF SECTION 21 

SHRI SUDHIR GIRi: I beg to 
move. 

Page 3, Jines 4 7 and 48,-

for "twenty-five'' substitute "ten"(9) 

-Page 4, line 5,-

for "twenty-five" substitute 
"ten" (10) 

Page 4, line 15,-

for "twenty-five" substitute 
"ten" (11) 

Page 4,-

after line 25, insert-

"Provided that if the production, 
marketing, supply, distribution or 
control of any goods or the provi-
sion of any service increases by 
more than ten per cent of the goods 
produced, marketed, supplied, dis-
tributed or controlled or services 
provided by the undertaking im-
mediately before such expansion, 
the proposal for such expansion 
shall be approved by the Central 
Government. 

Provided further that in the case of 
expansion no reduction in the 
strength of working staff of the 
undertaking shall be resorted to.'• 
(12) 
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[Shri Sudhir Giri] 

At page 4 there is a provision that 
because of the replacement, renova-
tion or modernisation of the whole 
or any part of the machinery or other 
equipment of the undertaking or by 
installation of the balancing equip-
ment, if the production of the firm 
goes up, there is no restriction or 
limitation at all. The purpose of the 
principal Act is to control monopoly 
houses and restrict trade practices. 
If there is no limit attached to the 
total production because of the reno-
vation or modernisation, the monopoly 
houses would go beyond the reach 
of the Government. Therefore, I 
< have moved this amendment as given 
as S. No. 12. 

I urge upon all the Members of the 
House to accept my amendments. 

SHRI JAGAN NATH KAUSHAL: 
I am sorry I cannot accept. 

MR. DEPUTY-SPEAKER: I shall 
now put Amendment Nos. 9 to 12 to 
Clause 3 moved by Shri Sudhir Kumar 
Giri to the vote of the House. 

Amendments Nos. 9, 10, 11 and 12 
were put and i1egativcd. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That Clause 3 stand part of the 
Bill." 

The motion was adopted. 

Clause 3 was added to the Bill. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That Clause 4 stand part of the 
Bill." 

The motion was adopted. 

Clause 4 was added to the ~ 

CLAUSE 5-!NSERTION OF NEW SECTION 
22-A 

SHRI SUDHIR GIRi: I beg to 
move: 

Page 4, line 45, add at the end-

"and not to the detriment of the 
common people's interest.<" (13) 

Sir, we want that the production 
must and for that the Government is 
going to liberalise the production 
policy and give licence or authority 
to monopoly houses to produce 
more. But I have added one thing. 
The production will not go to the 
detriment of the interest of the com-
mon people. 

SHRIJAGAN NATH KAUSHAL: 
I do not accept it. Jt is a totally re-
dundant phrase which you want to 
add. 

MR. DEPUTY-SPEAKER: Now, 
I put amendment No. 13 moved hy 
Shri Sudbir Kumar Giri. 

Amendmfnt No. 13 was put and 
negatived. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That Clause 5 stand part of the 
Bill." 

(Interruptions) 

MR. DEPUTY-SPEAKER: Arc 
you pressing, Mr. Chatterjee ? 

SHRI SOMNATH CHATTER-
JEE: Yes, Sir. 

MR. DEPUTY-SPEAKER: Let 
the Lobbies be cleared-

18.00 hrs. 

The Lobbies have been cleared. 

Now, the question is: 

"That Clause· 5 stand part of the 
Bill." 
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The Lok Sabha divided : 

Division No. 11] · [18.00 hrs. 

AYES 

Ankineedu Prasada Rao, Shri P. 
Baitha, Shri D.L. 

Bajpai, Dr. Rajendra Kumari 

Baleshwar Ram, Shri 

Banatwalla Shri G.M. 

Bhagat, Shri B.R. 

Bhagat, Shri H.K:L. 

Bhagwan Dev, Acharya 

Bhakta, Shri Manoranjan 

Bhatia, Shri R.L. 

Bhole, Shri R.R. 

Bfrender Singh, Rao 

Brar, Shrimati Gurbrinder Kaur 

Buta Singh, Shri 

Chakradhari Singh, Shri 

Chandra Shekhar Singh, Shri 

Chandrakar, Shri Chandu Lal 

Chaturvcdi, Shrimati Vidyawati 

Chavan, Shri S.B. 

Chennupati, Shrimati Vidya 

Chouhan, Shri Fatchbhan Singh 

Dabhi, Shri Ajitsinh 

Daga, Shri Mool_Chand 

Das, Shri A.C. 

Dennis, Shri N. 

Dev, Shri Sontosh Mohan 

Digvijay Sinh, Shri 

Dogra, Shri G.L. 

Era Anbarasu, Shri 

Faleiro, Shri Eduardo 

Gehlot, Shri Ashok 

Gomango, Shri Girdhar 

Gouzagin, Shri N. 

Jain, Shri Bhiku Ram 

Jain, Shri Virdhi Chander 

Jena, Shri Chintamani 

Kandaswamy, Shri M. 

Karma, Shri Laxman 

Kaul, Shrimati Sheila 

Kaushal, Shri Jagan Nath 

Khan, Shri ZuJfiquar-Ali 

Kidwai, Shrimati Mohsina 

Kurien, Prof. P.J. 

Lakkappa,. Shri K. 

Madhuri Singh, Shrimati 

Mahabir Prasad, Shri 

Mahendra Prasad, Shri 

Mishra, Shri U ma Kant 

Misra, Shri Harinatha 

Mohanty, Shri Brajamohan . 

Motilal Singh, Shri 

Nahata, Shri B.R. 

Namgya1, Shri P. 

Netam, Shri Arvind 
Nikhra, Shri Rameshwar 

Panday, Shri Kedar 

Panika, Shri Ram Pyare 

Pate], Shri Shantubhai 
Patil, Shrio A.T. 

Patil, Shri Balasaheb Vikhe 

Patil, Shri Veerendra 

Patil, Shri Vijay N. 

Patnaik, Shrimati Jayanti 
Pattabhi Rama Rao, Shri S.B.P. 

Phulwariya, Shri Virda Ram 

Potdukhc, Shri Shantaram 

Prasan Kumar, Shri S.N. 

Ramamurthy, Shri K. 

Rana Vir Singh, Shri 

Rane Shrimati Sanyogta 

Ranga, Prof. N.G .. 

Rao, Sri Jagannath 

Rao, Shri M.S. Sanjeevi 

Rao, Shri P.V. Narasimha 

Rathod, Shri Uttam 

Rawat, Shri Harish 

Roat, Shri Jai Narain 

Sahi, Shrimati Krishna 

Sathe, Shri Vasant 

Satya Deo Singh, Prof. 

**Shailani, Shri Chandra Pal 

Shaktawat, Prof. Nirmala Kumari 

Shankaranand, Shri B . 

.,. He voted by mistake from a wroatt seat an4 later r~d the Speaker a rd ~r  
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-Shanmugam, Shri P. 
Sharma, Shri Kali Charan · 
Shivcndra Bahadur Singh, Shri 
Shukla, Shri Vidya .Charan 
Sidnal, Shri S.B. 
Solanki, Shri Babu Lal 
Sparrow, Shri R.S. 
Sultanpuri, Shri Krishan Dutt 
Sunder Singh, Shri 
Tewary, Prof. K:K. 
Thungon, Shri P.K. 
Tripathi, Shri Kamalapati 
Tytler, Shri Jagdish 
Vairale, Shri Madhusudan 
Varma, Shri J ai Ram 
Venkataraman, Shri R. 
Venkatasubbaiah, Sbri P. 
Verma, Shri Deen Bandbu 
Verma, Shrimati Usha 
Vyas, Shri Girdhari Lal 
Yadav, Shri Ram Singh 
Yazdani, Dr. Golam 

NOES 

Agarwal, Shri Satish 
Balan, Shri A.K. 
Basu, Shri Chitta 
Chatterjee, Shri Somnath 
Dandavate, Prof. Madhu 
Giri, Shri Sudbir 
Horo, Shri N.E. 
Jagpal Singh, Shri 
Jha, Shri Bhogendra 
Maitra, Shri Sunil 
Mehta, Prof. Ajit Kumar 
Mukherjee, Shrimati Geeta 
Pal, Prof. Rup Chand 
Rajda, Shri Ratansinh 
Shamanna, Shri T.R. 
Sbastrj, Shd Ramavatar 
Tirkey, Shri Pius 
Varma, Shri Ravindra 
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MR. DEPUTY-SPEAKER: Sub-
ject to correction, the result* of the 
division is : 

Ayes 105 

Noes 18 

The motion was adopted. 

Clause 5 was added to the Bill. 

Clause I, the Enacting Formula and 

the Title were added to the Bill. 

SHRI JAGAN NATH KAUSHAL: 
Sir, I beg to move: 

"That the· Bill be passed." 

MR. DEPUTY-SPEAKER The 
question is: 

"That the Bill be passed". 

The motion was adopted. 

18.02 hrs. 

BUSTNESS ADVISORY 
COMMITTEE 

THIRTY-SECOND REPORT 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRI 
BHISHMA NARAlN SJNGH): Sir, 
1 beg to present the Thirty-second 
Report of the Business Advisory 
Committee. 

•The following members also recorded their votes : 
AYES: Sarv....s.hree Racajibhoi. Mavani,and Birbal 
NOES : S.hri Mohammed Ismail. 


